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ACCORD EUROPEEN RELATIF AU TRANSPORT INTERNATIONAL
DES MARCHANDISES DANGEREUSES PAR ROUTE
(ADR)

Les Parties contractantes.

Désireuses d’accroitre la sécurité des trans-
ports internationaux par route,

Sont convenues de ce qui suit:

ARTICLE PREMIER

Aux fins du présent Accord. on entend:

a) Par “véhicules”, les automobiles, les
véhicules articulés, les remorques et les semi-
remorques, tels qu’ils sont définis par I'article 4
de Ja Convention sur la circulation routiére
en date du 19 septembre 1949, a I’exception
des véhicules qui appartiennent aux forces
armées d’une Partie contractante ou se trou-
vent sous la responsabilité de ces forces armées;

b) Par *‘marchandises dangereuses”, les
matiéres et objets dont les annexes A et B in-
terdisent le transport international par route
ou ne I’autorisent que sous certaines conditions;

¢) Par international”, tout
transport effectué sur le territoire d’au moins
deux Parties contractantes par des véhicules

définis en a ci-dessns.

“transport

ARTICLE 2

1. Sous réserve des dispositions du para-
graphe 3 de Darticle 4, les marchandises dan-
gereuses doot 'annexe A exclut le transport ne
doivent pas faire 'objet d'un transport interna-
tional.

2. Les transports internationaux des autres
marchandises dangereuses sont autorigés, si
sont remplies:

a) Les conditions gqu’impose I'annexe A
pour les marchandises en cauge, notamment
pour leur emballage et leur étiquetage, et
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b) Les conditions qu’impose I’annexe B,
notamment pour la construction, I’équipement
et la circulation du véhicule transportant les
marchandises en cause, sous réserve des pres-
criptions du paragraphe 2 de article 4.

ARTICLE 3

Les annexes du présent Accord font partie
intégrante dudit Accord.

ARTICLE 4

1. Chaque Partie contractante conserve le
droit de réglementer ou d’interdire pour des
raisons autres que la sécurité en cours de route
Ientrée sur son territoire de marchandises
dangereuses.

2. Les véhicules qui étaient en service sur
le territoire d’une Partie contractante lors de
I’entrée en vigueur du présent Aecord on qui
y ont été mis en service dans les deux mois
aprés cette entrée en vigueur pourront, pen-
dapt un délai de trois ans a dater de cette
entrée en vigueur, effectuer un transport in-
ternational de marchandises dangereuses méme
si leur construction et leur équipement ne
satisfont pas entiérement aux conditions im-
posées par l'annexe B pour le transport en
cause. Des clauses spéciales de 'annexe B peu-
vent, toutefois, réduire ce délai.

3. Les Parties contractantes conservent le
droit de convenir, par accords particuliers bila-
téraux ou multilatéraux, que certaines des mar-
chandises dangereuses dont le présent Accord
interdit tout transport international pourront,
sous certaines conditions, faire ’objet de trans-
ports internationaux sur leurs territoires ou que
des marchandises dangereuses dont le présent



EUROPEAN AGREEMENT CONCERNING THE INTERNATIONAL CARRIAGE
OF DANGEROUS GOODS BY ROAD
(ADR)

The Contracting Parties,

Desiring to increase the safety of interna-
tional transport by road,

Have agreed as follows:

ARTICLE 1

For the purpose of this Agreement,

(e¢) The term “vehicle” shall mean motor
vehicles, articulated vehicles, trailers and semi-
trailers, as defined in article 4 of the Conven-
tion on Road Traffic of 19 September 1949,
other than vehicles belonging 10 or under the
orders of the armed forces of a Contracting
Party;

(b) The term ‘“dangerous goods” shall
mean those substances and articles the interna-
tional carriage by road of which is prohibited
by, or authorized only on certain conditions
by, annexes A and B,

(¢) The term “international transport”
shall meap any transport operation performed
on the territory of at least two Contracting
Parties by vehicles defined in (a) above.

ARTiCLE 2

1. Subject to the provisions of article 4,
paragraph 3, dangerous goods barred from car-
riage by annex A shall not be accepted for
international transport.

2. International transport of other danger-
ous goods shall be authoriged subject to com-
pliance with:

(a) The conditions laid down in annex A
for the goods in question, in particular as re-
gards their packaging and labelling, and

(b) The conditions laid down in annex B,
in particular as regards the construction, equip-
ment amd operation of the vehicle carrying the
goods in question, subject to the provisions of
article 4, paragraph 2.

ARTICLE 3

The annexes to this Agreement shall form an
integral part thereof.

ARTICLE 4

1. Each Contracting Party shall retain the
right to regulate or prohibit, for reasons other
than safety during carriage, the entry of dan-
gerous goods into its territory.

2. Vehicles in service on the territory of a
Contracting Party at the time of entry into force
of this Agreement or brought into service on
such territory within two months after its entry
into force shall be allowed, for a period of
three years from such entry into force, to per-
forra the international transport of dangerous
goods even if their construction and equipment
do not entirely conform to the requirements
laid down in annex B for the transport opera-
tion in question. Under special clauses of an-
nex B, however, this period may be reduced.

3. The Contracting Parties shall retain the
right to arrange, by special bilateral or multi-
lateral agreements, that certain of the dangerous
goods which under this Agreement are barred
from all international tramsport may, subject
to certain conditions, be accepted for interna-
tional transport on their territories, or that
dangerous goods which under thiz Agreement
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Accord n’autorizse le transport international qu’a
des conditions déterminées pou. ont faire
'objet, sur leurs territoires, de transports in-
ternationaux a des conditions moins rigou-
reuses que celles imposées par les annexes du
présent Accord. Les accords particuliers, bila-
téraux ou multilatéraux, visés par le présent
paragraphe, seront communiqués au Secrétaire
général de 1’'Organisation des Nations Unies qui
les communiquera aux Parties contractantes
non signataires de ces accords.

ARTICLE 5

Les transports auxquels s’applique le présent
Accord restent soumis aux prescriptions na-
tionales ou internationales concernant, de
fagon générale, la circulation routiére, les trans-
ports routiers internationaux ou les échanges
internationaux de marchandises.

ARTICLE 6

1. Les pays membres de la Commission
économique pour I’Europe et les pays admis a
la Commission 3 titre consultatif conformé-
ment au paragraphe 8 du mandat de cette
Commission peuveunt devenir Parties contrac-
tantes au présent Accord:

a) En le signant;

b) En le ratifiant aprés I'avoir signé sous
réserve de ratification;

¢) En y adhérant.

. 2. Les pays susceptibles de participer a
certains travaux de la Commission économique
pour ’Europe en application du paragraphe 11
du mandat de cette Commission peuvent de-
venir Parties contractantes au présent Accord
en v adhérant aprés son entrée en vigueur.

3. L’Accord sera ouvert a la signature jus-
quau 15 décembre 1957. Aprés cette date,
il sera ouvert a 1’adhésion.

4. La ratification ou Yadhésion sera effec-
tuée par le dépét d’un instrument aupreés du
Secrétaire général de I’Organisation des Nations
Unies.
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ARTICLE 7

1. Le présent Accord entrera en vigueur un
mois apreés la date i laquelle le nombre des
pays mentionnés au paragraphe 1 de Particle 6
qui l’auront signé sans réserve de ratification
ou auront déposé leur instrument de ratifi-
cation ou d’adhésion aura été porté i cing.
Toutefois, ses annexes ne s’appliqueront que
8ix mols aprés I'entrée en vigueur de I’Accord
lui-méme.

2. Pour chaque pays qui ratifiera le présent
Accord ou y adhérera aprés que cing des pays
mentionnés au paragraphe 1 de Darticle 6

Pauront signé sans réserve de ratification ou

auront déposé leur instrument de ratification
ou d’adhésion, le présent Accord entrera em
vigueur un mois apreés le dépdt de 'instrument
de ratification ou d’adhésion dudit pays, et ses
annexes seront appliquées pour ce pays, soit
a la méme date, si elles sont déja en viguear a
ce moment, soit, a défaut, 2 Ja date a laquelle
elles seront appliquées en vertu des disposi-
tions du paragraphe 1 du présent article.

ARTICLE 8

1. Chaque Partie contractante pourra dé-
noncer le présent Accord par notification
adressée au Secrétaire général de 1'Organisa-
tion des Nations Unpies.

2. La dénonciation prendra effet douze
mois aprés la date a laquelle le Secrétaire
général en aura regu notification.

ARTICLE 9

1. Le présent Accord cessera de produire
ses effets si, aprés son entrée en vigueur, le
nombre des Parties contractantes est inférieur
a cinq pendant douze mois consécutifs.

2. Dans le cas o un accord mondial por-
tant réglementation dv transport des marchan-
dises dangereuses viendrait a étre.conclu, toute
disposition du présent Accord qui serait en
contradiction avec l'une quelconque des dis-



are acceptable for international transport only
on specified conditions may be accepted for
international transport on their territories
under conditions less stringent than those laid
down in the annexes to this Agreement. The
special bilateral or multilateral agreements re-
ferred to in this paragraph shall be communi-
cated to the Secretary-General of the United
Nations, who shall communicate them to the
Contracting Parties which are not signatories
to the said agreements.

ARTICLE 5

The transport operations to which this Agree-
ment applies shall remain subject to national
or international regulations applicable in gen-
eral to road traffic, international road transport
and international trade.

ARTICLE 6

1. Countries members of the Economic
Commission for Kurope and countries admitted
to the Commission in a coosultative capacity
under paragraph 8 of the Commission’s terms
of reference may become Contracting Parties
to this Agreement:

(a) By signing it;

(b) By ratifying it after signing it subject
to ratification;

(¢) By acceding to it.

2. Such countries as may participate in cer-
tain activities of the Economic Commission for
Europe in accordance with paragraph 11 of the
Commission’s terms of reference may become
Contracting Parties to this Agreement by ac-
ceding to it after its entry into force.

3. The Agreement shall be open for signa-
ture until 15 December 1957. Thereafter, it
shall be open for accession

4. Ratification or accession shall be effected
by the depositing of an instrument with the
Secretary-General of the Unrted Nations.

ARTICLE 7

1. This Agreement shall enter into force
one month after the date on which the number
of countries mentioned in article 6, paragraph
1, which have signed it without reservation of
ratification or have deposited their instruments
of ratification or accession has reached a total
of five. However, the annexes thereto shall not
apply unti] six months after the entry into foree
of the Agreement itself.

2. For any country ratifying or acceding to
this Agreement after five of the countries re-
ferred to in article 6, paragraph 1, have signed
it without reservation of ratification or have
deposited their instruments of ratification or
accession, this Agreement shall enter into force
one month after the said country has deposited
its instrument of ratification or accession and
the annexes thereto shall apply for the said
country either on the same date, if they are
already in force by that date, or, if they are
not in force by that date, on the date on which
they apply under the provisions of paragraph 1
of this article.

ARTICLE 8

1. Any Contracting Party may denounce
this Agreement by so notifying the Secretary-
General of the United Nations.

2. Denunctation shall take effect twelve
months after the date of receipt by the
Secretary-General of the notification of denun-
clation.

ARTICLE 9

1. This Agreement shall cease to have effect
if, after its entry into force, the number of
Contracting Parties is less than five during
twelve consecutive months.

2. Inthe event of the conclusion of a world-
wide agreement for the regulation of the trans-
port of dangerous goods, any provision of this
Agreement which is contrary to any provision
of the said worldwide agreement shall, from the
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positions de cet accord mondia) serait, dans les
rapports entre les Parties au présent Accord
devenues Parties a I’accord mondial, et & dater
du jour de I’entrée en vigueur de celui-ei, auto-
matiquement abolie et remplacée ipso facto
par la disposition y relative de I’accord mondial.

ArTicLE 10

1. Tout pays pourra, lorsqu’il signera le
présent Accord sans réserve de ratification ou
lors du dépét de son instrument de ratification
ou d’adhésion ou a tout moment ultérieur,
déclarer, par une notification adressée au Secré-
taire général de 1'Organisation des Nations
Unies, que le présent Accord sera applicable
a tout ou partie des territoires qu’il représente
sur le plan international. L’Accord et ses an-
nexes seront applicables au territoire ou aux
territoires mentionnés dans la notification un
mois aprés la réception de cette notification
par le Secrétaire général.

2. Tout pays qui aura fait, conformément
au paragraphe 1 du présent article, une décla-
ration ayant pour effet de rendre le présent
Accord applicable & un territoire qu’il repré-
sente sur le plan international pourra, confor-
mément a ’article 8, dénoncer ’Accord en ce
qui concerne ledit territoire.

ARTICLE 11

1. Tout différend entre deux ou plusieurs
Parties contractantes touchant I'interprétation
ou l'application du présent Accord sera, autant
que possible, réglé par voie de négociation
entre les Parties en litige.

2. Tout différend qui n’'aura pas été réglé
par voie de négociation sera soumis a l’arbi-
trage si Pune quelconque des Parties contrac-
tantes en litige le demande et sera, en consé-
quence, renvoyé a un ou plusieurs arbitres
choisis d’un commun accord par les Parties
en litige. Si, dans les trois mois a dater de la
demande d’arbitrage, les Parties en litige n’ar-
rivent pas a 8’entendre sur le choix d’un arbitre
ou des arbitres, ’'une quelconque de ces Parties
pourra demander au Secrétaire général de I'Or-
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ganisation des Nations Unies de désigner un
arbitre unique devant lequel le différend sera
renvoyé pour décision.

3. La sentence de I'arbitre ou des arbitres
désignés conformément au paragraphe 2 dun
présent article sera obligatoire pour les Parties
contractantes en litige.

ARrTICLE 12

1. Chaque Partie contractante pourra, au
moment ou elle signera ou ratifiera le présent
Accord ou y adhérera, déclarer qu’elle ne se
considere pas liée par l'article 11. Les autres
Parties contractantes ne seront pas liées par
Particle 11 envers toute Partie contractante qui
aura formulé une telle réserve.

2. Toute Partie contractante qui aura for-
mulé une réserve conformément au paragraphe
1 du présent article pourra a tout moment lever
cette réserve par une notification adressée au
Secrétaire général de I’Organisation des Nations
Unies.

ArTICLE 13

1. Aprés que le présent Accord aura été en
vigueur pendant trois ans, toute Partie con-
tractante pourra, par notification adressée au
Secrétaire général de I’Organisation des Nations
Unies, demander la convecation d’une confé-
rence a effet de reviser le texte de PAccord.
Le Secrétaire général notifiera cette demande
a toutes les Parties contractantes et convoquera
une conférence de revision si, dans un délai
de quatre mois a dater de la notification adres-
sée par lui, le quart au moins des Parties con-
tractantes lui signifient leur assentiment a cette
demande.

2. Si une conférence est convoquée con-
formément au paragraphe 1 du présent article,
le Secrétaire général en avisera toutes les Par-
lies contractantes et les invitera a présenter,
daps un délai de trois mois, les propositions
qu’elles souhaiteraient voir examiner par la
conférence. Le Secrétaire général communi-
quera a toutes les Parties contractantes I’ordre



date on which the latter enters into force, auto-
matically cease to apply to relations between
the Parties to this Agreement which become
parties to the worldwide agreement, and shall
automatically be replaced by the relevant pro-
vision of the said worldwide agreement.

ARrTICLE 10

J.  Any country nay, at the time of signing
this Agreement without reservation of ratifica-
tion or of depositing its instrument of ratifi-
cation or accession or at any time thereafter,
declare by notification addressed to the Sec-
retary-General of the United Nations that this
Agreement shall extend to all or any of the
territories for the international relations of
which it is responsible. The Agreement and
the annexes thereto shall extend to the terri-
tory or terntories named in the notification
one month after it is received by the Secretary-
General.

2. Any country which has made a declara-
tion under paragraph 1 of this article extending
this Agreement to any territory for whose inter-
national relattons it is responsible may de-
nounce the Agreement separately in respect
of the said territory in accordance with the

provisions of article 8.

ARrTICLE 11

1. Any dispute between two or more Con-
tracting Parlies concerning the interpretation
or application of this Agreement shall so far
as possible be settled by negotiation between
them.

2. Any dispute which is not settled by nego-
tiation shall be submitted to arbitration if any
one of the Contracting Parties in dispute so
requests and shall be referred accordingly to
one or more arbitrators selected by agreement
between the Parties in dispute. If within three
months from the date of the request for arbi-
tration the Parties in dispute are unable to
agree on the selection of an arbitrator or arbi-
trators, any of those Parties may request the
Secretary-General of the United Nations to

nominate a single arbitrator to whom the dis-
pute shall be referred for decision.

3. The decision of the arbitrator or arbi-
trators appointed under paragraph 2 of this
article shall be binding on the Contracting
Parties in dispute.

ARTICLE 12

1. Each Countracting Party may, at the time
of signing, ratifying, or acceding to, this Agree-
ment, declare that it does not consider itself
bound by article 11. Other Contracting Parties
shall not be bound by article 11 in respect of
any Contracting Party which has entered such
a reservalion.

2. Any Contracting Party having entered a
reservation as provided for in paragraph 1 of
of this articlc may at any time withdraw such
reservation by notifying the Secretary-General
of the United Nations.

ARTICLE 13

1. After this Agreement has been in force
for three years, any Contracting Party may,
by notification to the Secretary-General of the
United Nations, request that a conference be
convened for the purpose of reviewing the text
of the Agreement. The Secretary-General shall
notify all Contracting Parties of the request
and a review conference shall be convened by
the Secretary-General if, within a period of
four months following the date of notification
by the Secretary-General, not less than one-
fourth of the Contracting Parties notify him
of their concurrence with the request.

2. If a conference is convened in accord-
ance with paragraph 1 of this article, the
Secretary-General shall notify all the Contract-
ing Parties and invite them to submit within
a period of three months such proposals as
they may wish the Conference to consider. The
Secretary-General shall circulate to all Con-
tracting Parties the provisional agenda for the
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du jour provisoire de la conférence, ainsi que
le texte de ces propositions, trois mois an moinsg
avant la date d’ouverture de la conférence.

3. Le Secrétaire général invitera a toute
conférence convoquée conformément au pré-
sent article tous les pays visés au paragraphe 1
de Iarticle 6, ainsi que les pays devenus Parties
contractantes en application du paragraphe 2
de Darticle 6.

ARTICLE 14

1. Indépendamment de la procédure de re-
vision prévue a ’article 13, toute Partie con-
tractante pourra proposer un ou plusieurs
amendements aux annexes du présent Accord.
A cet effet, elle en transmettra le texte au
Secrétaire général de I’Organisation des Nations
Unies. Pour obtenir la concordance de ces
apnexes avec les autres accords internationaux
relatifs au transport des marchandises dange-
reuses, le Secrétaire général pourra également
proposer des amendements aux anpexes du
présent Accord.

2. Le Secrétaire général communiquera &
toutes les Parties contractantes et portera a la
connaissance des autres pays visés au para-
graphe 1 de Darticle 6 toute proposition faite
conformément au paragraphe 1 du présent
article.

3. Tout projet d’amendement aux annexes
sera réputé accepté i moins que, dans le délai
de trois mois & compter de la date a laquelle
le Secrétaire général I’a transmis, le tiers au
moins des Parties contractantes, ou cing d’entre
elles si le tiers est supérieur a ce chiffre, n’aient
notifié par écrit au Secrétaire général leur
opposition & 'amendement proposé. Si I’amen-
dement est réputé accepté, il entrera en vigueur
pour toutes les Parties contractantes soit a I’ex-
piration d’un nouveau délai de trois mois, soit,
au cas ou des amendements analogues ont été
apportés ou seront vraisemblablement apportés
aux autres accords internationaux visés au
paragraphe 1 du présent article, a I'expiration
d’un délai qui sera fixé par le Secrétaire général
de fagon i permettre dans toute la mesure du
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possible I’entrée en vigueur simultanée de
I’amendement et de ceux qui ont été ou seront
vraisemblablement apportés a ces autres ac-
cords; le délai ne pourra, toutefois, étre infé-
rieur a un mois.

4. Le Secrétaire général communiquera le
plus 6t possible & toutes les Parties contrac-
tantes et a tous les pays visés au paragraphe 1
de Varticle 6 toute objection regue des Parties
contractantes contre un amendement proposé.

5. Si le projet d’amendement aux annexes
n’est pas réputé accepté, mais si au moing une
Partie contractante autre que celle qui I’a pro-
posé a notifié par écrit au Secrétaire général
gon accord sur le projet, une réunion de toutes
les Parlies contractantes et de tous les pays
visés au paragraphe 1 de D'article 6 sera con-
voquée par le Secréraire général dans un délai
de trois mois a compter de I’expiration du délai
de trois mois prévu pac le paragraphe 3 du
présent article pour s’opposer a ’amendement.
Le Secrétaire général peut inviter également a
cette rénniop des représentants:

a) Des organisations internationales gou-
vernementales ayant compétence en matiére de
trangport;

b) Des organisations internationales non
gouvernementales dont les activités sont liées
directement aux transports de marchandises
dangereuses sur les territoires des Parties con-
tractantes.

6. Tout amendement adopté par plus de la
moitié du pombre total des Parties contractantes
a une réunion convoguée conformément au
paragraphe 5 du présent article entrera en
vigueur pour toutes les Parties contractantes
conformément aux modalités décidées lors de
ladite réunion par la majorité des Parties con-
tractantes prenant part a la réunion.

ARTICLE 15

Outre les notifications prévues aux articles 13
et 14, le Secrétaire général de I’Organisation



conference, together with the texts of such pro-
posals at least tbree months before the date
on which the conference iz to meet.

3. The Secretary-General shall invite to any
conference convened in accordance with this
article all countries referred to in article 6,
paragraph 1, and countries which have become
Contracting Parties under article 6, para-
graph 2.

ARTICLE 14

1. Independently of the revision procedure
provided for in article 13, any Contracting
Party may propose one or more amendments
to the annexes to this Agreement. To that
end it shall transmit the text thereof to the
Secretary-General of the United Nations. The
Secretary-Geperal may also propose amend-
ments to the annexes to this Agreement for
the purpose of ensuring concordance between
those annexes and other international agree-
ments concerning the carriage of dangerous
goods.

2. The Secretary-General shall transmit any
proposal made under paragraph 1 of this arti-
cle to all Contracting Parties and inform
thereof the other countries referred to in
article 6, paragraph 1.

3. Any proposed amendment to the annexes
shall be deemed to be accepted unless, within
three months from the date on which the
Secretary-General circulates it, at least ome-
third of the Contracting Parties, or five of them
if one-third exceeds that figure, have given the
Secretary-General written notification of their
objection to the proposed amendment. If the
amendment i3 deemed to be accepted, it shall
enter into force for all the Contracting Parties,
either on the expiry of a further period of three
months or, in cases where similar amerdments
have been or are likely to be made to the other
international agreements referred to in para-
graph 1 of this article, on the expiry of a period
the duration of which shall be determiped by
the Secretary-General in such a way as to allow,

wherever possible, the simultaneous entry into
force of the amendment and those that have
been or are likely to be made to such other
agreements; such period shall not, however, be
of less than one manth’s duration,

4. The Secretary-General shall, as soon as
possible, notify all Contracting Parties and all
the countries referred to in article 6, para-
eraph 1, of any objection which may be received
from the Contracting Parties to a proposed
amendment.

5. If the proposed amendment to the an-
nexes is not deemed to be accepted, but if at
least one Contracting Party other than the Con-
tracting Party which proposed the amendment
has given the Secretary-General written notifi-
cation of its agreement to the proposal, a meet-
ing of all the Contracting Parties and all the
countries referred to in article 6, paragraph 1,
shall be copvened by the Secretary-General
within three months after the expiry of the
period of three months within which, under
paragraph 3 of this article, notification must
be given of objection to the amendment. The
Secretary-General may also invite to such
meeting representatives of:

(a) Inter-governmental organizations which
are concerned with transport matters;

(b} International non-governmental or-
ganizations whose activities are directly related
to the transport of dangerous goods in the verri-

tories of the Contracting Parties.

6. Any amendment adopted by more than
half the total number of Contracting Parties
at a meeting convened in accordance with para-
graph 5 of this article ghall enter into force for
all Countracting Parties in accordance with the
procedure agreed at such meeting by the ma-
jority of the Contracting Parties attending it.

ARTICLE 15

In addition to the notifications provided for
in articles 13 and 14, the Secretary-General of
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des Nations Unies notifiera aux pays visés au
paragraphe 1 de ’article 6, ainsi qu’aux pays
devenus Parties contractantes en application du
paragraphe 2 de D'article 6:

a) Les signatures, ratifications et adhésions
conformément i Varticle 6

b) Les dates auxquelles le présent Accord
et ses annexes entreront en vigueur copnformé-
ment a article 7;

¢) Les dénonciations conformément a lar-
ticle 8;

d) L’abrogation de I’Accord conformément
a Particle 9;

e) Les notifications et dénonciations regues
conformément a larticle 10;

f) Les déclarations et notifications regues
conformément aux paragraphes 1 et 2 de ’ar-
ticle 12;

g) L’acceptation et la date d’entrée en vi-
gueur des amendements conformément aux
paragraphes 3 et 6 de Particle 14.
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ARTICLE 16

1. Le Protocole de signature du présent
Accord aura les mémes force, valeur et durée
que ’Accord lui-méme dont il sera considéré
comme faisant partie intégrante.

2. Aucune réserve au présent Accord n’est
admise en dehors de celles imscrites au Proto-
cole de signature et de celles formulées con-
formément a Particle 12.

ARTICLE 17

Aprés le 15 décembre 1957, l'original du
présent Accord sera déposé auprés du Secré-
taire général de I’Organisation des Nations
Unies qui en transmettra des copies certifiées
conformes a2 chacun des pays visés au para-
graphe 1 de P’article 6.



the United Nations shall notify the countries
referred to in article 6, paragraph 1, and the
which have become Contracting
Parties under article 6, paragraph 2. of —

countries

(a) Signatures, ratifications and accessions
in accordance with article 6;

(b) The dates on which this Agreement
and the annexes thereto enter into force in
accordance with article 7;

(¢) Denunciations in accordance with ar-
ticle 8;

(d) The termination of the Agreement in
accordance with article 9;

(e} Notifications and denunciations re-
ceived in accordance with article 10;

(f) Declarations and notifications received
in accordance with article 12, paragraphs 1
and 2;

(g) The acceptance and date of entry into
force of amendments in accordance with ar-
ticle 14, paragraphs 3 and 6.

ARTICLE 16

1. The Protocol of Signature of this Agree-
ment shall bave the same force, effect and dura-
tion as the Agreement itself, of which it shall
be considered to be an integral part.

2. No reservation to this Agreement, other
than those entered in the Protocol of Signature
and those made 1 accordance with article 12,
shall be permitted.

ARTICLE 17

After 15 December 1957, the original of this
Agreement shall be deposited with the Secre-
tary-General of the United Nations, who shall
transmit certified true copies thereof to each
of the countries referred to in article 6, para-
graph 1.

11



EN For DE Quot les soussignés, a ce diiment
autorisés, ont signé le présent Accord.

Fair a2 Genéve, le trente septembre mil neuf
cent cinquante-sepl, en un seul exemplaire, en
langues anglaise et frangaise pour le texte de
I’Accord proprement dit et en langue francaise
pour les annexes, les deux textes faisant égale-
ment foi pour I’Accord proprement dit.

Le Secrétaire général de I’Organisation des
Nations Unies est invité a établir une traduction
des annexes en langne anglaise faisant autorité
et a joindre cette traduction aux copies certi-
fiées conformes visées a Particle 17.

PouURrR L’ALBANIE:

PouUR L’AUTRICHE:

IN WITNESS WHEREOF the undersigned,
being duly authorized thereto, have signed this
Agreement.

DoNE at Geneva, this thirtieth day of Sep-
tember one thousand nine bundred and fifty-
seven, in a single copy, in the English and
French languages for the text of the Agreement
proper, and in the French language for the
annexes, each text being equally authentic for
the Agreement proper.

The Secretary-General of the United Nations
is requested to prepare an authoritative transla-
tion of the annexes in the English language
and attach it to the certified true copies referred
to in article 17.

For ALBANIA:

For AUSTRIA:

Sous réserve de ratification

A. By2z1-QuATTRINI
13 décembre 1957

PouUR 1A BELGIQUE:

For BELcrUM:

Sous réserve de ratification

J. ETIENNE

18 octobre 1957

12



Pour 1A REPUBLIQUE SOCIALISTE
DE BIELORUSSIE :

Pour LA BULGARIE:

Pour LE DANEMARK :

Pour L’ESPAGNE:

Pour LEs ETaTs-UNis D’AMERIQUE:

Pour LA FINLANDE:

Pour LA FRANCE:

SOVIETIQUE For THE BYELORUSSIAN SOVIET SOCIALIST
RepusLIC:

For BuLcariA:

For DENMARK:

For Spamn:

For THE UNITED STATES OF AMERICA:

For FINLAND:

For FRANCE:

Sous réserve de ratification
pE CURTON

13 décembre 1957

13



Pounr LA GRECE: For GREECE:

Pour LA HONGRIE: For Huncary:
PoUR L'IRLANDE: For IRELAND:
Pour L’IsLANDE: For IcELAND:
Pour L’ITALIE: For ItaLy:

Sous réserve de ratification
M. DEL Draco
13 décembre 1957

Pour LE LUXEMBOURG: For LUXEMBOURG:

Sous réserve de ratification
R. LocEun

13 décembre 1957

Por 1A NORVEGE: For Norway:

14



Pour LEs Pays-Bas: For THE NETRERLANDS :

Sous réserve de ratification

Pour le Royaume en Europe*
K. Vonk
13 décembre 1957

Pour A PoLOGNE: For PoLAND:

Pour LE PORTUGAL: For PORTUGAL:

Pour LA REPUBLIQUE FEDERALE For TEE FEDERAL REPUBLIC
D’ALLEMAGNE: OF GERMANY:

Sous réserve de ratification
R. THIERFELDER W. WETZLER
13 décembre 1957

Pour 1A RoumanNIE: For RoManNIA:
Pour LE RoyAuME-UNI DE GRANDE-BRETAGNE Fon THE UNiTED KiNGDOM OF GREAT BRITAIN
ET D’IRLANDE DU NORD: AND NORTHERN [RELAND:

Subject to ratification
James C. WARDROP

1 October 1957

* Translasion by the Secretariat of the United Nations: For the Realm in Eprope.
15



POUR LA SUEDE: For SWEDEN ;

PouURr LA Suisse: For SWITZERLAND:

Sous réserve de ratification
MArTIN

6 novembre 1957

Pour LA TCHBECOSLOVAQUIE: For CZECHOSLOVAKIA:

Pour A TURQUIE: For TURKEY:

PoUR 1A REPUBLIQUE SOCIALISTE SOVIETIQUE For THE UKRAINIAN SOVIET SOCIALIST
D’UKRAINE: RepPuBLIC:

Pour L'UNION DES REPUBLIQUES For THE UN1ON OF SOVIET SOCIALIST
SOCIALISTES SOVIETIQUES: REPUBLICS:

Pour 1A YOUGOSLAVIE: For YuGosravia:

16
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18

PROTOCOLE DE SIGNATURE
DE L’ACCORD EUROPEEN RELATIF AU TRANSPORT INTERNATIONAL
DES MARCHANDISES DANGEREUSES PAR ROUTE
(ADR)

Au moment de signer I’Accord européen relatif au transport interna-
tional des marchandises dangereuses par route {ADR), les soussignés,
diment autorisés,

1. Considérant que les conditions de transport des marchandises
dangereuses par mer a destination ou en provenance du Royaume-Uni
différent essentiellement de celles qui sont prescrites par l'anunexe A de
’ADR et qu'’il est impossible de les modifier dans un proche avenir pour
les rendre conformes a celles-ci,

Tenant compte de ce que le Royaume-Uni s’est engagé a soumettre,
a titre d’amendement a 'annexe A, un appendice spécial de ladite an-
nexe A qui contiendra le dispositions spéciales applicables aux trans
ports route-mer des marchandises dangereuses entre le continent et le
Royaume-Uni,

Décident que, jusqu’a Pentrée en vigneur de cet appendice spécial,
les marchandises dangereuses qui seront transportées sous le régime de
PADR a destination ou en provenance du Royaume-Uni devront satis-
faire aux dispositions de Vannexe A de ’ADR et, en outre, aux prescrip-
tions du Royaume-Uni en ce qui concerne Je transport par mer des
marchandises dangereuses;

2. Prennent note d’upe déclaration du représentant de la France
selon laquelle le Gouvernement de la République francaise se réserve,
par dérogation au paragraphe 2 de l’article 4, le droit de n’autoriser les
véhicules en service sur le territoire d’une autre Partie contractante,
quelle que soit la date de leur mise en service, a effectuer des transports
de marchandises dangereuses sur le territoire {rangais que si ces véhicules
répondent so0it aux conditions imposées pour ces transports par l'an-
nexe B, soit aux conditions imposées pour le transport des marchandises
en cause par la réglementation frangaise pour le transport par route des
marchandises dangereuses;

3. Recommandent que, dans toute la mesure du possible, avant
d étre présentées conformément au paragraphe 1 de I'anticle 14 ou au
paragraphe 2 de l'article 13, les propositions d’amendement an présent
Accord ou a ses anmexes fassent ’objet d’une discussion préalable au
sein de réunions d’experts des Partties contractantes et, si nécessaire, des
autres pays visés au paragraphe 1 de l'article 6 de I’Accord, ainsi que
des organisations internationales visées au paragraphe 5 de I’Article 14
de 'Accord.



PROTOCOL OF SIGNATURE
TO THE EUROPEAN AGREEMENT ON THE INTERNATIONAL
CARRIAGE OF DANGEROUS GOODS BY ROAD
(ADR)

On proceeding to sign the European Agreement on the International
Carriage of Dangerous Goods by Road (ADR) the undersigned, duly
authorized,

1. Considering that the conditions governing the carriage of dan-
gerous goods by sea to or from the United Kingdom differ basically from
those set forth in anmex A to ADR apd that it is impossible to modify
them so as to conform to the latter in the near future,

Having regard 1o the undertaking given by the United Kingdom
to submit as ap amendment to the said annex A a special appendix con-
taining special provisions for road-sea carriage of damgerous goods be-
tween the Continent and the United Kingdom,

Have agreed that, until the entry into force of such special appendix,
dangerous goods carried under ADR to or from the United Kingdom
shall comply with the provisions of annex A to ADR and also with the
United Kingdom conditions for the carriage of dangerous goods by sea;

2. Take note of a declaration by the representative of France to
the effect that the Government of the French Republic reserves the right,
notwithstanding the provisions of article 4, paragraph 2, to refuse to
allow vehicles in service on the territory of another Contracting Party,
whatever the date on which they were put into service, to be used for
the carriage of dangerous goods on French territory unless such vehicles
comply either with the conditions laid down for such carriage in annex B
or with the conditions laid down for the carriage of the goods in question
in the French regulations governing the carriage of dangerous goods
by road;

3. Recommend that, before submission in accordance with ar-
ticle 14, paragraph 1, or article 13, paragraph 2, proposed amendments
to this Agreement or its annexes shall as far as possible first be discussed
at meetings of experts of the Contracting Parties and, if necessary, of the
other countries mentioned in article 6, paragraph 1, of the Agreement
and of the international organizations mentioned in article 14, para-
graph 5, of the Agreement.
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PoOUR L’ALBANIE: For ALBANIA:

PouR L’AUTRICHE: For AUSTRIA:

Sous réserve de ratification
A. Buzzi-QUATTRINI
13 décembre 1957

PouR LA BELGIQUE: For BELGIuM :

Sous réserve de ratification
J. EmeEnNE

18 octobre 1957

PoUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE For THE BYELORUSSIAN SoOVIET SOCIALIST
DE BIELORUSSIE: RepuBLIC:

Pour 1A BuLGARrIE: For BULGARIA:

Pour LE DANEMARK: For DENMARK :

Pour L’ESPAGNE: For Spam:

20



Pour LEs ETars-UNIS D’ AMERIQUE:

Pour LA FINLANDE:

Pour 1A FRANCE:

Pour 1A GrEcE:

Pour LA HoNGRIE:

Pour L’IRLANDE:

Pour L’ ISLANDE:

For THE UNITED STATES OF AMERICA:

For FINLAND:

For France:

Sous réserve de ratification
pE CURTON

13 décembre 1957

For GREECE:

For HUuNGARY:

For IRELAND:

For ICELAND:
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Pour LITALE: For ITALY:

Sous réserve de ratification
M. Der Draco
13 décembre 1957

PouR LE LUXEMBOURG: For LUXEMBOURG:

Sous réserve de ratification
R. LoGELIN
13 décembre 1957

Pour LA NORVECGE: For NoRwWAY:

PouR LES Pays-Bas: For THE NETHERLANDS:

Sous réserve de ratification

Pour le Royaume en Europe*
K. Vonk
13 décembre 1957

PoUR LA POLOGNE: For PorLaND:

Pour LE PORTUGAL: For PORTUGAL:

¥ Translation by the Secretarias of the United Nations: For the Realm in Encope.
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Pour LA REPUBLIQUE FEDERALE For THE FEpDERAL REPURLIC
D’'ALLEMAGNE: OF GERMANY:

Sous réserve de ratification
R. THIERFELDER W. WETZLER

13 décembre 1957

Pour LA RouMaNIE: For RoMANIA:
Pour LE Rovaume-UN1 pE GRANDE-BRETAGNE For Tae UniTtep Kincpom oF GrEAT BriTAIN
ET D’JRLANDE DU NORD; AND NORTHERN IRELAND:

Subject to ratification
James C. WARDROP
1 October 1957

Pour LA SUEDE: For SWEDEN:

PoUR LA SUISSE: ForR SWITZERLAND:

Sous réserve de ratification

MARTIN
6 novembre 1957

Pour 1A TCHECOSLOVAQUIE: For CZECHOSLOVAKIA:
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Pour 1A TURQUIE:

PoUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE
D’UKRAINE:

Pour L’UNION DES REPUBLIQUES SOCIALISTES
SOVIETIQUES

Pougr LA YOUGOSLAVIE:
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For TURKEY:

For THE URKRAINIAN SOVIET SOCIALIST
RepoBLIC:

For THE UNION oF SOVIET SOCIALIST
RepUBLICS:

For YucosLAvIA:



ACCORD EURCPLEREN FRELATIF AU TRANSPCAT INTZRNATIONAL
DES MARCHANDISES DANGEREUSES PAR RCUTE (ADR)

ANNEXE A

PRESCRIPTIONS RELATIVES AUX MATIERES
ET OBJETS DANGEREUX






Sommaire

Iére Partie - DEFINITIONS ET PRESCRIPTIONS GENERALE

Marginaux
Définitions . . . . . . . . . ... o e e 2000 et 2001
Prescriptions générales . . e e e e e e e 2002 - 2019

ITe Partie - EWUMERALICN DES [MATIERES ET FRESCRIPTIONS PARTICULIERES
AUL DIVERSES CLASSES

Classe la Matieres et objevs ewplesibles . . . . . . . . . 2020 et suivants
Classe It Objets chargés en matiéres explosibles . . . . . 2060 " "
Classe Ic Inflaunmateurs, pisces d'artifice =t marchandises

similaivres . . . L L L o 0L o o e 2100 " "
Classe Id Gaz comprimés, ligquéfiés cu dissous sous pression 2130 ¢ i
Classe Ie Matiéres qui, zu contact de 1'eau, déeagent des

gaz inflammadles . . . . . . . . o oL o L. L 2180 ° "
Classe 11 Matiéres sujettes = 1'inflammation spontanée . . 2200 " n
Classe II1a Matidres liquides inflarmables . . . . . . . . . 2300 " "
Classe II1b Matiéres scolides inflarmadbles . . . . . . . . . 2330 " n
Classe III¢ Matisres comburantes . . .« .+« « v o o o . . . 2370 " "
Classe [Va Matieres toxiques . . . . . . . . . . . . . . . 2400 " "
Classe IVb Matieres radioactives . . . . . . . < . . . . . 2450 "
Classse V Matieres corrosives . . . . . o . 0 4 ... 2500 " "
Classe VI Matiéres répugnantes ou susceptibles de produire

une infection . e e e e e e e e e e 2600 " "
Classe VII  Peroxydes organiquee . . . . . . . . . .+ . . . . 2700 ¢ n

ITTe Partie ~ APPENDICES DE L'ANNEXE A
Appendices A.1 Conditions de e%2kilité et de sécurité

relasives aux aztitres explosibles; aux ma-

tiéres solides inflamnatles et aux peroxydes

organiques; r&£gles relatives aux épreuves . . 3100 et suivants

Apvendice A.2 Recommandations raiatives & la nature des
récipients en alliagcs d'sluminium pour
certains gaz de la classe Id; prescriptions
rzlatives aux éprouves sur las boites et
cartouches & gaz sous pression des 1o et
179 de la classe Id . . v .+ . .+ .4 ... 3200 " n



Appendice
Appendice

Appendice

Appendice

Appcadice
Appendice
Appendice

A.3
A4

A5

A.6

A7
A.8
A.9

Epreuves relatives aux nstiéres liquides
inflanmebles den classes ITIa et IVa .

Réservéd . . . . . . . . . . ..

Prescriptions rclatives aux éprouves sur les
fits en acier destinés au transport de wuatidres
liguides intle¢mmables de La classe ITIa

Tablesux : méthede pour 1'application des
critéres de la classe de séeurite nucléaire I
métiades d'épreuve pour emballages destinéds aux
catiercs de ia classe IVb

Réservé
Réservé

Prescription.

3 rolatives aux étiguettes de denger;
expiication dzs I

1gures et modeles d'éliquettes

Marginaux
3300 et suivants

3400 1 "

3500 " n

3600 n n
3700 N H
3800 H H

3900 Y H



Iérc Partie

DEFINITIONS ET PRESCRIPTIONS GENERALES

DEFINITIONS
(1) Au sens de la présente annexe, on entend par :

- "autorité corpétente", le service qui eost, dans chaque
pays et dans chaque cas particulier, désigné comme
tel par le gouvernenent;

- Vcolis fragiles", les colis renfernant des récipients
fragiles (c'est-A-dire zn verre, porcclaine, grés ou
matiércs similaires) qui ne sont pas placés dans un
emballage 3 parois pleines les protégeant efficacenent
contre les chocs
/voir aussi marginal 2001 (5)/;

- "gaz", les gaz et les vapeurs;

- "matiéres dangcreuses", lorsque 1l'expression est
employée seule, les matiéres et les objets désignés
corme étant des matiéres st objets de 1!'ADR;

- "transport cn vrac", lc transport d'une matiere solide
sans enballage;

- "RID", le Reglement intcrnational concernant le
transport desnmarchandises dangereuses par chenins de
fer [Knnexo 1 de la Convention internationale concer-

nant le transport des marchandises par cheminsde fer
(cm)/;

(2) Au sens de la présente annexe, les citernes (voir défi-
nitions & 1l'annexe B) ne sont pas considérées de plano corme des réeci-
pients, le terme "récipients" étant pris dans un sens restrictif. Les
prescriptions et dispositions relatives aux récipients ne sont appli-
cables aux citernes fixes, aux grandes citernes nobiles et aux petits

containers-citernes que dans le cas ou cela est explicitement stipulé.

1 .- 1999

2000



2000
(suite)

2001

Définitions et prescriptions générales

(3) Le terne "chargement complet® désigne tout chargement
provenant d'un seul expéditeur asuquel est réservé l'usage oxclusif d'un
véhicule ou d'un grand container et pour lequel toutes les opérations de
chargement et de déchargement sont effectudes conformément aux instructions

de 1l'expéditeur ou du destinataire.

(1) Sauf indication explicite contraire, le signe "%" repréaente

dans la présente annexe :
a) pour las mélanges de matiéres solides ou liquides, ainsi que pour

les solutions et pour les matiéres solides mouillés par un liquide :

un pourcentage en poids rapporté au poids total du mélange, de la

solution ou de la matiére mouillée;
b) powr les mélanges de gaz : un pourcentage en volume rapporté au

volums total du mélange gazeux.

(2) Lorsque des poids sont mentionnés dans la présente annexe,
pour des colis, il s'agit, sauf indication contraire, de poids bruts. Le
poids des containers ou des citernes utilisés pour le transport des

narchandises n'est pas compris dans les poids bruts.

(3) Les pressions de tous genres concernant les récipients (par
exemple pression d'épreuve, pression intéricurce, pression d'ouverture des
soupapes de sireté) sont toujours indiquées en kg/cm2 de pression manomé-
trique (excés de pression par rapport 4 la pression atmosphérique); en re-
vanche, la tension de vapeur des matidres est toujours exprimée en kg/cm2

de pression absolue.

(4) Lorsque la présente annexe prévoit un degré de remplisasage
pour les réciplents ou les citernes, celui-cl se rapporte toujours 3 une
température des matidres de 15° C, pour autant qu'une autre température ne

soit pas indiquée.



Définitions et prescriptions générales
(5) Los réeipionts fragiles assujettis, soit sculs, 2001
{suite)

gsoit en groupcs, avee interposition de ratiéres forment tampon, dans un
récipient résistant nc sont pas considérés corme des réeipients fragiles

% condition que le récipient résistant soit étanche ot congu de teolle
naniere qu'cen cas de bris ou de fuite de réecipients fragiles, lc contenu

ne puisse se répandre 2u dehors du rlcioient résistant ot que la résistance
ndcanique do co dernier ne soit pas affaiblie par la corrosion au cours

du bra msp port.

LSCRIPTIONS GENERALES

(1) La présente annoxe indigue guelles narchandises dangereuses — 2002

sont exclues du transport iuternational par route et quelles marchandises

igereuses y sont admises sous certaines cenditions. Elle range les
narchandiscs dangerouses c¢n classes lirditatives et e¢lasses non limi-
tatives. Parmi les marchandises dangcereuscs visdes dans le titre des
classes limitatives (elasses Ia, Ib, Ic, Id, Ie, II, IVb, VI et VII),
celles qui sont édnunérées dans les clnuses relatives I ces classes
(uarginaux 2021, 2061, 2101, 2131, 2181, 2201, 2451, 2601 et 2701) ne
sont adnises su transport quc sous les conditions prévues dans ces clauses
et les autres marchandiscs sont oxeluos du transport. Certaines des
narchandiscs dangersuses visées dans le titre des classes non linitatives
(elasses IIIa, 1IIb, IIle, IVa ct V) sont exclues du Lransport par des
notcs insérées dans les clauses rclatives aux diverses classes; parmi les
autres narchandises visdes dans lec titre des classes non linitatives,
celles qui sont uentionnées oun définies dans les clauses relatives &
ccs classes (nnrgin wux 2301, 2331, 2371, 2401 et 2501) ne sont admises
au traonsport que sous les conditions prévues dans ces clauses; celles
qui n'y sont pas nentionnées ou définies ne sont pas considérécs comme
des marchendises dangercuses au sens du présent fccord et sont admises

au tronsport sans conditicus spdeinles.



Définitions et prescriptions générales

2002 (2) Les classes de la prdsente annexe sont les suivantes :
(suite) Classe Ta  Matidros et objets explosibles Classe limitative
Classe Ib Objets chargés en natiéres
explosibles Classe linmitative
Classe Ic Inflarmatours, pieces
d'artifice et marchandises
ginilajres Classe linitative
Classe Id  Gaz comprinés, liquéfiés
ou dissous sous pression Classe linitative
Classe Ie Matiéres qui, au contact
de 1l'eau, dégagent des gaz
inflamnables Classe linitative
Classe II Matigres sujettes A
1'inflamnation spontanée Classe linitative
Classe IIla Matiéres liquides Classe non limi-
inflammables tative
Classe IIIb Matieres solides Classe non limi-
inflammables tative
Classe ITIc Matiéres comburantes Classe non lini-
tative
Classe IVa Matieéres toxiques Classe non limi-
tative
Classc IVb Matieres radicactives Classe linitative
Classe V Matiéres corrosives Classe non limi-
tative
Classe VI Matiéres répugnantes ou
susceptibles de produire
une infection Closse limitative
Classe VII  Pcroxydes organiques Classe limitative

(3) Tout transport de marchandises réglepenté par la présente
annexe doit faire 1l'objet d'un docunent de transport. Ce document pourra
8tre celui exigé par d'autres prescriptions en vigueur. Chaque narchandise
dont le transport est réglerionté doit &tre désignée dans le docunment de
transport selon ce qui est indiqué au chapitre B des prescriptions parti~
culiéres & chaque classe. Leas nentions 4 porter dans lec document de
transport seront rédigées dans une langue officielle du pays expéditeur
ect, cn outre, si cette langue n'est pas llanglais, le frangais ou l'allenand,
en anglais, en frangais ou en allenand, 4 moins que les tarifs interna-
ticnaux de transport routier, s'il cn existe, ou les accords conclus entre

-4 -
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Définitions et prescriptions générales

les pays intéressés au transport n'en disposent autrenent. Le document
de transport devra €tre acconpagné, le cas échéant, de consignes an
cas d'accident (voir narginal 10 185 % 1'annexe B). Le docunent ‘e

trensport doit accompegner les matiéres dangersuses transportées.

(4) Lorsgu'en raison de lt'importance du chargenant un
envoi ne peut étre chargé en totalité sur une seule unité de transport
il sera établi au moins autant de documents distincts ou autant de
copics du docunent unique qu'il est chargé d'unités de transport., De
plus, dans tcus les cas, des dccunents de transport distincts seront
€tablis pour les envois ou parties d'envoi qui ne pcuvent &tre chargés
en conrun dans un néne véhicule ou dans une néne unité de transport en

rolson das interdictions qui figurent A 1'annexe B.

(5) Des emballages cxtérieurs supplémenteires pesuvent &tre
utilisés en' plus de ceux prescrits par la présente annexe, sous réserve
qu'ils ne contreviennent pas a l'esprit des prescriptions de 1la prisente
annexe pour les enballages extérieurs. S'il est fait usage de tels
erballages supplérientaires, les inscriptions et étiquettes prescrites

goivent Stre apposées sur ces enmballages.

(6) Lorsque l'emballage en cormun d¢ plusicurs naticéres
dangercusss, cntre clles ou avec d'autres narchandises, est autcrisé en
vertu des dispositicns du chspitre A.3 dos preseripticns applicables aux
différentes classes, les enballeges intéricurs contenant des uatiéres
dangerzuses différentes Jdoivent 8tre soigneusencnt et efficacencnt séparés
les uns des autres dans les enballages collceteurs si des réections
dangereuses telles que production de chalcur dangercuse, combustion,
formation de mélanges senslbles au (rottement ou au choc, Adguegenunt de
gaz inflammables ou toxigques sont susceptibles de se produire 2 la suite
de 1llavarie ou de la destruction d'enballnges intérieurs. [In particulicer

lorsque des récipients fragiles sont utilisés et tout spécinlement lorsque

2002
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ces récipients contiennent des liquides, il imperte d'dviter le risque

de wélanges dangereux et il faut, & cet effet, prendre tontes nesures utiles
telles que : emploi de matiéres de remplissage approprides en quantité
suffisante, assujcttissenent des récipients dans un second emballage

résistant, subdivision de l'emballage collecteur en plusieurs compartinents.

(7) Si un emballage en commun est réalisé, les prescriptions de
la présente annexe relatives aux mentlons dans le docunent de transport
s'appliquent pour chacune des matiéres dangercuses de déncrinations diffé-
rentes contenues dansg le colis collecteur et ce colis collecteur doit
porter toutes les inscriptions et toutes les étiquettes de danger imposées

par la présente annexe pour les matiéres dangereuses qu'il contient.

(8) Lorsque des solutions de matidres énunérécs dans la présente
annexe ne sont pas nentionndes expressénent dans 1'énunération de la classe
a laquelle appartiennent les natiéres dissoutes, elles sont néanmoins &
considérer comne natieres de 1'APR si leur concentration est telle qu'elles
continuent & présenter le danger inhérent aux motidres elles-mémes; leur
enballage doit alors &tre conforme gux dispositions du chapitre A des
prescriptions particiliéres & la classe da ces matidres, étant entendu que
ne peuvent &tre utilisés les emballages qui ne conviendraient pas pour le

transport de liquides.

(9) Les ndlanges de matiéres de 1'ADR avee d'autres natiéres sont
3 considérer corme natiéres de 1'ADR s'ils gardent le danger inhérent i la

natiere de 1'ADR elle-méne.

(10) Une matidre dont la radinactivité spéeifique ne dépasse pas
0,002 nicrocurie par gramme et qui rentre dans une rubrique collective d'une
classe quelconque est interdite eu transport si en outre elle est visée par

lc titre d'une classe limitative ou elle n'est pas énunérée.



Définitions et prescriptions générales

(11) Onc natiére dont la radiocactivité spécifique ne 3iépasse pas
0,002 nicrocurie par gramne et qui n'est pas norménent énundérée dans une
classe, rais qui rentre dans deux ou plusieurs rubriques collectives de
classes différentes, est soumise nux conditions de transport prévues :
a) dans la classe limitative, si une des classes intéressées est
limjtative;
b) dans la classe correspondant au danger prédominant que présente la
matidre en cours de transport, si aucune des classes intéressées
n‘est limitative.

(1) La présente annexe contient pour chaque classe :

a)  1'énumération des matiéres dangereuses de la classe et, le cas
échéant , sous farme de marginal numéroté "a", les exemptions des
dispositions de 1'ADR prévues pour certaines de ces matiéres
lorsqu'elles répondent & certaimes conditions;

b) des prescriptions réparties de la maniére suivante :

A, Colis
1. Conditions générales dl!enballags
2. Enbellages pour une seule matiere ou pour des cbjets
=5 30e
3. Futcillioe en comrun
4. Inscriptions et étiquettes de danger sur les colis
Menticns dans le docunont de transport
Ernballages vides

D. (lc cas échéant) Autres prescriptions ou dispositions

(2) Les dispositions concernant :
- les expéditions en vrac, en container et en citernec,
- le mode d'envoi et les restrictions d'expédition,
- les interdictions de chargement en corviun,
- le¢ matériel de transport
se trcuvent a 1'-anexe B et & ses appendices, qui contiennent égaloment

toutes autres dispositions utiles particuliéres au transport par route.

-7 -
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2004

2005

2006

Définjtions et prescriptions générales

(3) Les oppendices & la présente annexe contiennent :

1l'appendice A.1, les conditions de stabilité ot de séeurité relatives
aux matisres explosibles, aux natiéres solides inflarmables et aux peroxydes
organiques ainsi que les régles relatives agux épreuves;

l'appendice A.2, les recormandations relatives & la nature des récipients
en alliages d'aluniniun pour certains gaz de la classe Id ainsi que les
prescriptions relatives aux épreuves sur les boites et cartouches a gaz sous
oreseion des 16° et 17° de 1a classe I4;

l'appendice A.3, les épreuves relatives aux matiéres liquides inflan-
nables des classes IIIa et IVa;

1'appendice A.5, les prescriptions relatives aux épreuves sur les fits
en acler destinés nu transport de patiéres liquides inflammables de la
classe IIIa;

1l'appendice A.6, les tableaux, la nméthode pour l'application dos
criteres de 1a classe de sécurité nucléaire I ct les méthodss 4d'épreuve pour
emballages destinés aux natidéres de la classe IVb;

1'appendice A.9, les prescriptions relatives aux étiquettes de danger
et 1l'explication des figures;

les oppendices 4.4, A.7 et A.8 sont réservés.

Lorsque les dispositions relatives aux transports "par chargenent couplet"
sont appliquées, les autcrités compétentes peuvent exiger que le véhicule
ou le grand container utilisé pour le transport en cause ne soit chargé

qu'en un seul endroit et déchargé qu'en un seul endroit.

(1) si le véhicule effectuant un transport soumis aux preseriptions
de 1'ADR ost acheminé sur une partie du trajst autrement que par traction sur
route, les réglements nationaux ou internationaux qui régissent éventuel-
lenent sur cettc partie du trajot le transport de marchandises dangereuses
par le node de transport utilisé pour l'acheminenent du véhicule routier

sont seuls applicables au cours de ladite partie Jdu trajct.

-8 -~
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(2) Dans lec ecas ol un transpert sounis aux prescriptisns Az
11'uDR wst ¢ lement soumis sur t-ut ouw partie de son naresure routier cux
disvsitions d'une ¢ nvention internati~nale rézlerentant le tr-nssort de
norchandises dangereuses per un node de transport zutre que la route en
roison des clouses de ceste convention qui en étendent la portée 2
certainsg scrvices automebiles, les dispositions de cette convention
internaticnale s'appliquent sur le parccurs en cause concurrerrient avec
les dispositions de 1'4DR qui nc sont pas inconpatibles avec slles; les

antres clauses de 1'ADR ne s'appliquent pas sur le parcours en causa.

Afin le nouv-ir procéder aux essais néeessaires en vue d1'ancnder

ics dispositicns de la présente annexe pour los adapter & l'évolution

2as techniques ct e l'industrie, les antorités cormétentes das Parties
centractantes pourrent convenir directement entre elles d'smutoriser
certains transports sur leurs territoirces en dérogation temporaire aux
dispositions 2z la présente annexe. L'autorité qui a pris l'initiative

dc la dérogation temporaire ainsi accordée informera de cette dérogation
le service conpdtent du Secrétariat de 1'Organisation des Netions Unies

qui la pnrtcra 5 la connaissance les Parties ccntractantces.

2006
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Ile Partic

ENUMERATION DES MATIERES ET
PRESCRIPTIONS PARTICULIERES AUX DIVERSES CLASSES

LASSE Ie. MATIERES ET OBJETS EXPLOSIBLES
NOTA - Les natiéres et objets qui ne peuvent exploser cu contact
d'une flarme ct qui ne sont pes plus sensibles, tant au choc qu'su
frottecnent, que le dinitrobenzéne, ne scnt pas ssuris aux prescrip-

tions dc la classe Ia.

1. Enuudrntion des matidres ¢t cobjets

(1) Parni les natidrcs et cbjcts visés par le titre de la
classe Iz, ne sont adnis au transport que ceux qui sont énunérds au
pmrginal 2021, cecei scus rdéserve les presceripticns de la présente anncxe
¢t des dispositions de 1'annexe B. Ces ratieres et abjets adnis au

trmspert sous ecrtaincs conlitiecns sont Jits natizres et objets de 1!ADR.

(2) Dens les explosifs gqui s-ont adnis au transprrt, la nitro-
glyedrine peut &tre remplacée cn tout ~u en partiec par
a) du nitroglycol ou
b) du dinitrodiéthyléneglycol ou
c) du suere nitré (saccharose nitrée) ou

d) un mélange des corps précédents.

1 La nitroeellulcse fortenent nitrdée (telle que le fulniccton),

c'est-%-dire /. toux d'azote Aépassant 12,6 %, bien stabilisdée et
centenant en outre
quanl glle n'est pas comprinde, 25 % au noins d'eau ou d'alcool
(néthylique, éthylique, propyligue ncrnal ou isopropylique,
butylique, arylique ou leurs nélanges), méne idnaturd, ocu de
nélanges d'eau et d'alcool,
quand elle est corprinée, 15 % au moins d'ean, ou 12 % au neins
3e paraffine ou I'autres substances analcgues.

Joir aussi appendice A.l, narginal 3101.

- 11 -
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Classe Ia

NOTA - 1. Les nitrncellulcses & toux 1'azote ne dépassant pas 12,6 %
sont des natiéres de la classe IIIb lorsqu'elles répondent aux
spécifications prévues au marginal 2331, 7° a), b) cu c).

2. Les nitrccellulcses sous forme de déchets de filns a 1la
nitrocellulose débarressés de géletine, en bandes, en feuilles ou
en languettes, sont des natidres do le classe II (voir mar-
ginal 2201, 40).

Le patidre brute de poudre non gél-tinisée (dite galette) servant

4 la fabrication de poudres sans fumde et contenant au plus 70 %

de natiére anhydre et au noins 30 % d'eau; la matidre anbydro ne doit
pas contenir plus de 50 % de nitroglycérine ou d'explosifs liquides
analogues.

Les poudres & la nitrocellulose gélatinisée et les poudres a la
nitrocellulose gélatinisée renfermant de la nitroglycérine (poudres
8 la nitroglycérine)

a) non pcreuses et noa poussidreuses,

b) poreuses cu poussiéreuses.

Voir aussi appendice A.l, marginal 3102.

Les nitrocelluloses plastifides ccntenant au moins 12 % mais moins

de 18 % de substances plastifiantes (corme le phtalate de butyle ou
un plastifiant de qualité au moins équivalente au phtalate de butyle)
et dont la nitrocellulose a un taux d'azote ne 1épassant pas 12,6 %,
néne scus forme d'écailles (chips).

NOTA - Les nitrocelluloses plastifiées contenant au noins 18 % 1ia
phtalate de butyle ou d'un plastifiant de qualité au moinseéquivalente
oot des 1 tidres do la elasse ITIL / vair marginal 2331 77 %)

ot oe) /.

Voir aussi appenldice A.l, marginal 3102, 1.

Les poudrss 3 1a nitrocellulcse non gélatinisée. Voir aussi
appendice A.l, marginal 3102.

Le trinitrotoludne (tclite), ménme comprimé cu coulé, le trinitrotoluene

ndlangd avec de 1l'aluminiun, los mélanges dits trinitrotoluene liquile

st le trinitraniscl. Veir aussi appendice A1, narginal 3103.

- 12 -
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a) L'hexyl (hcxanitrodiphénylamine) ct 1'aclde picrique;

b) lcs pentolites (nélanges de tdétranitrate de pentaérythrite
et de trinitr-teludne) et les hexclites (ndlanges de triné-
tayline-trinitranine et de trinitrotclucnce) lorsque lsur baux
de trinitrotcluéne est tel que leur sensibilité au choc ne
dépnsse pas celle Ju tétryl;

¢) 1la penthrite (tétranitrate de pentalrythrite) flegnatisde et
1'hexonw (trinéthyléne-trinitramine) flegnatisé par incorpe-
ration de cire, e paraffine ov 1'nutres substances anal~gucs
en quantité tclle que la sensibilité au chee de ces matidres
nc dénasse pas celle du tétryl.

P-ur a), b) st ¢), vsir aussi appendice 4.1, narginal 3103.

NOTA - Les natidres du 7° b) et 1l'hexcgéne flegnatisé du 7° c)

neuvent aussi contenir de 1'aluminiun.

Les corps nitrés crganiques explosifs :

2) s~Jubles dans l'egu, par exermple, la trinitrorésorecing;

b)  insclubles dans 1'cau, par excmple, le tétryl (trinitrcephényl-

néthylnitranine);

c) les gaines (rclais) de tétryl, sans enveloppe nétallique.

Pour a) ct b), voir aussi appendice A.l, narginal 3103.

NOTA - Sauf le trinitrotcludne liquide (6°), les c<rps nitrds
crganiques explosifs a 1'état liquide sont oxelus du transport.

a) 1o penthrite (tétranitrate de pcntaérythrite) huriide et
1'hexogene (trindthyléne-trinitranine) huri le, renfernant un
pourcentage d'eau de 20 % au noing pour la prenitre, de 15 %
au necins pour le seconi, en tout peint de 1a natisre;

b)  les pentolites (mélanges de penthrite ot de trinitrctoluéne)
huriles ét les hexolites (nélanges A'hexogéne st de trinitro-
t-luenc) hunides, dont la sensibilité au chee X 1'état sec
1épusse celle du tétryl et qui renferment un pcurcentage 4'eaun

de 15 % au noins, cn teut point de la nnticre;

- 13 -
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Classe Ia

?021 ) ) les nélanges humides de penthrite ~u 3'hexcgdne avee de 1o cire,
suite

de 1la paraffirc ou avec des substances analcgues a la cire ot a

1z paraffine, dent la sensibilité au chee & 1'état sec dAdpasse celle

du tétryl et qui renfernent un pcourcentage d'can 3e 15 % au ncins,
en tout point de la natiere;

4)  les relais en penthrite ceomprinde, sans envelcppe métallique.

Pcur a), b) ot c¢), voir aussi appendice A.1l, narginal 3103.

10° n)  Le nersxyde de benzoyle

1. A 1'état sec nu avec wsins i 10 % 1'eay;
2. eavec nnins de 30 % de flegnetisant;

NOTA - 1. Le persxyle le benzeyle avec au ncins 10 % 1'eau cu avec
ou ncing 30 % fe flegratisont est une matiére de la classe VII fvoir
marginal 2701, 8° a) et b)/.

2. Le peroxyle 12 benacyle avec au moins 70 % le naticres
sclijes séches et inertes n'est pas s~unis aux prescripticns le 1'ADR.

b) Les persxydes le cyelrhexsmone [Eercxyde e 1-hydroxy-1'hyleoperoxy-

Jdicyclohexyle et peroxyle 1o bis (l-hydrexyeyclohexyle) et les
nélanges Je ces Jeux corposés/ ¢

1. & 1'état sec cu avec ncins le 5 % Ileau;

2. avec noins Je 30 % le flegnatisant;

NOTA - 1. Les peroxyldes dz cyclohexancne et leurs mélanges avec au
neins 5 % 3'cau su avec au neins 30 % e flegnatisant scnt_des
natiéres o la classe VII fvoir marginal 2701, 9" a) et b)/.

2. Les percxyldes 2e cyclohexancne et leurs nélanges avec au
nsins 70 % le natiéres salildes séches et inertes ne sont pas scumis
aux prescriptisns lJe 1'ADR,

c) Le percxyle de parachlorcbenzoyle :

1. & 1'état sec ou avec nicins le 10 % 3'eau;
2. avec roins 23 30 ¢ le flegnatisant.

NOTA - 1. Le peroxyde dc parachl~robenznyle avec eu moins 10 % 1'eau
cu avec ou noins 30 % e flegnatisant est une matidre le la classe VII
/oir marginal 2701, 177 a) et b)/.

2. Le percxyle de parachlcrobenzoyle avec au mcins 70 %
vatidres sclidles séches et inertes n'est pas sounis aux preseripti~cns
& 1'ADR.
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& . . .
11 a) La poulrc neire (au nitrate Jde potassium), sous forme e 2021
; .. suite
prulre en grains ~u e pulverin, ( te)
b) Les poulres lz mdne  lentes analogues 2 la pouldre noire

(¢xposdes de nitrate de scliun, de seufre ot Je charben o

bois, Je houille ~u de lignite, ocu eorposées de nitrate le

3

Jotassiun avec ou sans nitrate ¢ sodium, Jle scufre, le houille

T

~ le lignite);

c) les eortcuches de poulre noire ecormprindée cu le noudre anslogue

A la ooudre neire cororimde.

NOTA - La lensitd le la nasse conprinée ne Acit pas étre

inféricurc 2 1,5.

Prur a) ot b), vair aussi appenldice A.1, narzinal 3104.

1 a) Los sxpl-osifs A base de nitrate, on pouldre, oen tanb qu'ils ne

toroent 5ns seus 117 cu sous 14 a) ~u e), composds essenticl-
lcement 2o nitrate Q'amnmeniwn cu V'un nidlange le nitrates alealins
su alealino-terreoux avee Ju chlorure J'ammeoniun ou A'un nélange
ie nitrate 1'aononium avece dcs nitrates 2lenlins ou alcaline-
torrcux ¢t Au chl-rure '"ammminrn. Tls peuvent contonir en nutre
les substaneces eonbustibles (par exemple, e 12 farine le bois ou
une autre farinc végétale cu les hydrocarburcs), les ecubinaisons
niftrées ar-natiques, ainsi que i¢ la nitroglycérine ou M nitr.-
glyc.l cu un nélenge les deux. ct en outre des produits inertes,
stabilisants ~u ecl-orants. Velr cussi zppenlice AL,

narginal 3105;

b)  les explosifs exerpts de nitrotes incrzanigues, en poulr,

corpesds essenticllenent 'un nélange Je nntidres inertes

(par exerple des chlorurcs alealins) avec de la nitroglycérine
2 lu nitrozlyesl cu un nélange des dsux.  Ils peuvent contenir
en sutre dcs conbinalscons nitrées ar-natiques et les pr-tuits
ayant un cffet flegnatisant, stabilisant cu gélatinisant, cu

cal-rant.  V-ir aussi appendice ALl, narsinal 3105,
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13°

15”7

Classe Ia

Les explosifs chleratés et perchl-ratds, c'est-A-dire les nélanges

de chlcrates ou Je werchlcrates de métaux alecalins ow alcalinc-

terreux avec des conbinaisons riches en carbene.

Voir cussi appendice A.1, marginal 3106.

a)

b)

c)

Les dynanites & abscrbant inerte et les explosifs analcgues

aux iynanites & absorbant inerte;

les Zynonites-gormes corposées s nitrocoten et d'au plus 93 %

ls nitroglycérine et les dynanmites géletindes Zent la teneur

en nitroglycérine ne Jépasse pas 85 %;

les explosifs gélatineux & base de nitrates, compnsés essentiel-

lenent Jde nitrate 2'amnenium cu 1'un nélange do nitrate l'ammoniun
avec les nitrates Jes métaux alcalins ou alcalinc-terrecux dent

la tencur en nitroglycérine ou en nitroglyecl gélatinisés ou en

un nélange Jes deux ne 3d¢passe pas 40 $. Ils peuvent contenir

en outre des combinaisons nitrées ou des substances combustibles
(par exerple 3e 1la farine de bois ou une autre farine végétale

su des hydrocarbures), ainsi quz i'autres pmatiéres inertes ou

colorantes,

Pour a), b) et ¢), voir aussi appendice A.l, narginal 3107.

Les enballages viles, non nettoyés, ayant renferné des ratiéres

dangereuses Jde la classe Ia.

- 16 -



Classe In

2. Prescriptions
i

A. Cclis
1. Coniitinns zdénérales 1'embnllage

(1) Les cnballoges seront fernds et étanches ds nanigre 2
enpécher toute 4éperdition du contenu. Il est interdit d'utiliscr les
bandes »u les fils nétalliques pour garantir la ferneturc, X noins que
¢e procédd ne solt spéeialenent autorisé par les prescripticns parti-

culieres relatives 2 1ltemballage e la natizre cu des objets en causec.

(2) Les matérinux dont sont constituds les cmballages ot les
fernctures ne deivent pas &tre attaqués par le contenu ni f-ruer avec

celui-ci e conbinaiscns nocives ou dangercuses.

(3) TLes enballages, y corpris leurs fernetures, doivent, en
trutes leurs parties, &tre solides et forts le moniére O ne pouvoir se

a
!

relécher en cours le route et A répondre slrement aux exigences nornnlcs
du transport. Les natigres solilcs sercnt soliderent assujetties lans
leurs cnballages, 2e néme que les enballnges intéricurs daans les
cnballages extérieurs. Seuf prescriptions contraires dans le chapitre
iinballages pour une seule matidre ou pour des objets Jc ndne cspéece",
les cmballages intéricurs peuvent étre renfernds lans les emballages

Mlexpélition, scit seuls, scit en groupes.

(4) Les bouteilles et autres réecipients en verre lcivent étre
exenpts de Yéfauts de nature 2 en affaiblir la résistance; en parti-
culier, les tensions internes Acivent cveir été eonvenablonent atténudes.

L'épaisseur ies parois sera 1'au noins 2 mn.

(5) Les natidres de rerplisscge f£ornant tarmon seront alaptées
aux propriétds lu contenu; on particulier, elles sercnt absorbantes

lorsque celui-ci est liquide ou peut laisser exsuler lu liqui-le.

- 17 -
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Classc Isa

2. Emballages oDour une seule matidrea ou nour des cbiets de m@me espéce

(1) Les matidres des 1° et 2 seront emballdes :

a) soit dans des récipients en bois ou dans des ffits en carton imper-
néable; ces récimients et ces flits seront en outre munis intérieu-
rement dtun rovétement imperméable aux liquides qu'ils contiennent;
leur feormeture devra étre étanche;

b) soit dans des sacs impermésbles (par exemple, en caoutchouc ou en
matidre plastique appropriée difficilement inflammable) placés dans
une caisse en bois;

¢) 80it dans des flils en fer intérieurement zingués ou plombés;

d) soit dans des récipients on fer-blanc, en t6le de zinc ou d'aluminium
gui seront assujcttis, avec interposition de matiéres formant tampen,

dans des caisscs en bois,

(2) Les récipients en métel doivent &tre munis de fermetures
ou dec dispositifs de sécurité, cédant quand la pression intérieurc atteint
une valeur au dlus égale a 3 kg/cmz; la présence de crs fermetures ou dispo-
sitifs de sécurité ne doit pas affaiblir la résistance du récinient ni

compromettire sa fermeture.

- 0 . 7 -
(3) La nitrocellulose du 1, si c¢lle est humectée oxclusivement
d'eau, peu! &tre emballéec dans dcs fOts en carton; le carton devra avoir
subi un troitement spécinl pour &trc rigoureusement imperméable; la fer-

meture des fits devra &tre étanche & la vapeur d'eau.

(4) Un colis renfermant des matiéres du 1° ne doit Das peser
plus de 120 kg cu, lorsqu'il est suscentible d'Stre roulé, plus de 300 kg;
toutefois, s'il s'agit de fits en carton, un colis ne doit pas peser plus
de 75 kg.

Un colis renfermant des matidres du 2° ne doit pas peser plus de 75 kg.
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')

(1) Les natitres des 3 a) ot L’ seront cmballdes
a) si elles sont transportées par chargement complet
1. dans des fits en carton imperméable; ou
2. drns des cmballages en bois ou 2n métal, l'emplei de
t81le noire étant toutefois exclu;
b) si elles ne sont »nas transportées par chargement complet
1. soit dans des boites en carton, en fer-blanc, en tdle
de zinc cu d'aluminium ou en matitre plastique appro-
priés difficilement inflammable ou dans des sachots en
toxtile serré, on papier fort & deux épaisseurs au moins
ou en papier fort doublé df'une feuills d'aluminium ou
de matitre plestique cppropriée. Cos emballages seront

slacés dens dos crisses en bois.

28]

scit, sans cmballage préalable en beites ou en sachets @

a. dans des fits on carton imperméable ou dans des
tonmeaux en bois; ou

b. dans deos emballages en bois revétus intéricurcment
de t6le de zinc ou d'aluminium; ou

¢. dans des récipients en métal, l'cmploi de tdle noire

étant toutefois exclu.

(2) Si la poudre cst en tuysux, en batens, on rils, cn
handes ou en plaques, elle peut aussi, sans embollage préalable cn

boites ou en sachets, &tre renfermée dans des calsses en bois.

(3) Les récipients en métal doivent &tre munis de ferme-
tures ou de dispositifs de sécurité, cédant quand la Hression inté-
2 ,
ricure atteint une valsur ou plus égale 4 3 kg/em™; la préscnce de
ces fermetures ou dispositifs de sécurité ne doit pas affaiblir la

résistance du récipient ni compromettre sa fermeturc.
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2024
(suite)

225

Classe Ia

(4) La fermeture des caisscs en bois peut 8tre garantie au
moyen de bandes ou de fils en métal approprié, enroulds ct tendus autour
d'elles. Si cos bandes ou ces fils sont en fer, ils seront revétus d'une
nmatiére non susceptible de produire des étincelles sous lleffet de choes

ou de frottements.

(5) Un colis ne doit Das peser plus de 120 kg; toutefois, s'il
s'agit de ffits on carton, un colis ne doit pas peser plus de 75 kg.

(1) Les matitros des 3° b) et 5° scront emballées :
a) si elles sont transportdes par chargement complct

1. soit dans des fiits en carton imperméable;

2. soit dans des cmballagcs en bois ou en métal, l'emploi de téle
noire étant toutefois exclu;

b) si e¢lles ne sont pas transportées par chargement complet

1. soit dans des boites cn carton, en fer-blanc ou cn tble
d' lluminiur, Une beito ne doit pes ronfermer plus de 1 kg
de poudre ¢t doit &tre envoloppéc dans du papicr. OCes
emballapes seront placés dans des cmballages en bois;

2. soit dans des sacs on textilo serrd, en papier fort de deux
épeisseurs au moins ou en papier fort doublé d'une feullle
d'aluminium ou de matiére plastique appropridec. Ces sacs
seront plocés dans des ffits on carton ou dans dcs tonneaux
en bois ou dans d'esutres emballasgos en bois rcvétus inté-
rieurcment de tdle de 2zinc ou dfeluminium ou Adans des réei-
pients en tdle de zinc ou d'aluminium. L'intérieur des
récipients en t8le de zine ou d'aluminium sers complé-
tement garni de bois cu de carton.

(2) Les réeipients en métal doivent &tre munis de fer-
metures ou de dispositifs de sécurité, cédant quand lz pression intéd-
rieure atteint une valeur au plus égale 2 3 kg/cmz; la présence de ces
fermetures cu disnositifs de sécurité ne doit pas offaiblir la résis-

tance du récipient ni compromettre sa fermeture.
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Classe Ia

(3) La fermeture des caisses en bois heut étre garantic au 2025
moyen de bandes ou de fils en métal approprié, enroulés et tendus (suite)
autour d'elles. Si ces bandes ou ces fils sont en fer, ils seront
revitus d'une matidre non susceptible de produire des étincelles sous

1'effet de chocs ou de frottements.

(4) Un colis selon l'alinéa (1) =) ne doit pas peser plus
de 100 kg; toutcefois, s'il s'agit de flits en carton, un colis ne deoit

nas aeser plus de 75 kg. Un colis selon 1'alinéa (1) b) ne doit pas

g

peser 2luc de 75 kg. Il n» doit pas contenir plus de 30 kg de poundre

2 la nitrocellulose.

- N o rd ] 4 3 3
(1) Les matidres du 6 seront emballées dans des récipients 2026
en bois. Sont également adnis, pour le trinitrotoludne solide et povr
le trinitranisel, des flits en carton impermdable et, pour les mélanges

dits trinitrotolutne liquide, des récipicnts en fer.

(2) Les récipients en métel doivent &tre munis de fermetures ou
de dispositifs de sdcurité, cédant quand la pression intérieure atteint
une valeur au plus €gale & 3 kg/cmz; la présence de ces fermetures ou
dispcsitifs de sdeurité ne doit pas =ffaiblir la résistance du récipiont
ni compromettre sa fermeture.

)
|z

(3) Un colis ne doit »as peser plus de 120 kg

iy

O

u, lorsqu'il
est susccptible d!'étre rould, pas nlus de 300 kg; toutefois, s!'il s'agit

de fits en carton, un colis ne doit pas pescr plus de 75 kz.

(1) Les matidres du 7° sercnt erballées : 2027
a)  les matidres du 77 a) : dans des récipients en bois ou dans des
fits en carton imperméable. Pour 1'cmballage de 1'hexyl
(hexanitrodiphénylamine) et de 1'ecide siarique ne doivent &tre
employés ni le plomb ni les matiéres contenant du plomb

(alliages ou combinaisons).
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2027
(suite)

2028

Classe Ia

L'acide picrique, a reison de 500 g au plus par récipient,
pourra également &tre renfermé dans des récipients en verre, porce-
laine, grés ou matiéres simileires ou en matiére plastique appro-
priée, assujettis, avec interposition de matiéres formant tampon
(par exemple du carton ondulé), dans une caisse en bois. Les réeci-
pients doivent &tre fermés au moyen d'un bouchon en lidge ou en
caoutchouc cu en matiére plastique appropriée, qui sere maintenu
par un dispositif complémentaire (tel que coiffe, cape, scellerment,
ligature) propre & éviter tout relichement du systéme de fermeture
en cours de transport;

b) les matidres des 7° b) et c) : & raison de 30 kg au plus par
sachet ou sac, dans des sachets en toile ne laissant pas tamiser
la matiére ou dans des sacs en papier solide ou en mctiére plas-
tique apnropriée qui seront placés dans des récipients étanches en
bois ou dans des fiits en carton dwrel pouvant &tre fermés de fagon
étanche et dont les fonds et couvercles seront cn controplaqué.

Le couvercle des caisses sera fixé au mcycn de vis, celui des fits

au moyen d'un carcan.

(2) Un colis contenant des matidres du 7° a) ne doit pas neser
plus de 120 kg s'il s'agit d'un récipient en bois; s'il s'angit de flts en
carton, un colis ne doit nas peser plus de 75 kg. Les colis contenant de
1'acide Dicrique omballé dans des récipients fragiles ou en matiere
Dlastique ne doivent pas peser plus de 15 kg. Un colis contenant des
matiéres des 7° b) ou ¢) ne doit pas peser plus de 75 kg; les caisses
qui, avec leur contonu, pésent plus de 30 kg seront munies de moyens de

préhension.

(1) Les matidres et objets du 8° seront emballéds :
&) les matidres du 8° a) : dans des récipients en acier noen sujet
4 la rouille ou en un autre matériau apmoprié (ce qui exclut
en particulier le plomb et ses alliages). Les corps nitrés seront
humectés de manidre uniforme avec assez d'eau pour que, pendant
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Classe Ia

toute la durde du transport, ils renferment un pourcentage

d'eau de 25 % au moins, en tout point de la metitre. Les réei-
pients en métael doivent &tre munis de fermetures ou de dispositifs
de séeurité, cédant quand la pression intéricure atteint une valcur
au plus égale 2 3 kg/cmz; le présence de ces fermetures ou dispo-
sitifs do sécurité ne doit pas affaiblir la résistence du recipient
ni compromettre sa fermeture. Les récipients, cxcepté ceux cn
acier non sujet 2 la rouille, scront assujettis, avec interposition
de matitres formant tempon, dans des emballages en bois;

b) les matidres du 8° b) : & raison de 15 kg su plus par sachet, dans
des sachets en toile ou en matiére plastique appropriée, plepcéds
dans des cmballages en bois;

¢) les matidres des 8° a) et b) peuvent aussi étre emballéas, A
raison de 500 g au plus par récipient, dans des récipients en
verre, porcclaine, grés ou matiéres similaires ou en matiére
plostique appropriée, assujetiis, avec interposition de maticres
formant tempon (par exemple du certon ondulé), dans wie caisse en
bois. Un colis ne doit pas contenir plus de 5 kg de corps nitrés,
Les récipients doivent &tre fermés nu moyen d'un touchon en lidge
ou ¢n cacutchouc ou en maticre plastique appropriée qui sera
maintenu par un @ispositif complémentaire (tel que ceiffe, cape,
scellement, ligature) propre & éviter tout reldchement du systeme
de fermeture en cours de transnort;

d)  les objets du 8” ¢) : isolément, dans du papier fort et olacés, &
raison de 100 au »lus par bolte, dans des boites en tdle. Cent am
plus de ces boites seront emballées dans une caisse d'expédition

en bois.

(2) Un colis selon 1'alinéa (1) a) ou b) ne doit pas peszr
Dlus dc 75 kg; il ne doit pas contenir plus de 25 kg de matitres du
8° a), ou plus de 50 kg de matidres du 8° b). Un colis selon 1'ali~
néa (1) ¢) ne doit pas peser plus de 15 kg et un colis selon 1fali-
néa (1) d) pas »lus de 40 kg.

2028
(suite)



2029

2)

b)

Classe Ila

(1) Les ymtidree et sbjets du 9° seront ensallés :
les matidres des 9° a) & ¢) :

1. soit, & raison de 10 kg au plus par sachet, dans des sachets
en toile »u en natiére plastique appropriée, placés dans une
boite en carton irmperméable ou dans une boite en fer-blanc
ou en tdle d'oluminium ou de zinc;

2. soit, a raisen de 10 kg au plus par récipient, dans des récipients
en carton suffisarment fort, imprégnés avec de la paraffine ou
rendus imperméables d'une autre naniére.

Les boites en fer-blanc ou en t8le d'aluminiun ou de zinc et
les boites ou réeipients d'un autre genre seront placds dans une
caisse en bols garnie intérieurement de carton ondulé; les boites
en métal y seront isolées les unes des autres au noyen d'une
enveloppe en carton ondulé. Une caisse ne pourra conterir plus de
quatre boites ou récipients d'un autre genre. Le couvercls des
caisses sera fixé eu noyen de vis;
la penthrite,[@c a)/ peut aussi &tre emballde :

1, soit, 4 raison de 5 kg mu >lus par récipient, dans des récipients
en verre, porcelaine, grés ou matidres sinilaires ou cn matiére
plastique appropriée, fermés par un bouchon en lidge ou en
caoutchouc ou en matidre plastique appropride; chaque récipient
doit 8ire placé dans un récipient métallique hernétiquenent
fermé par soudage ou brasage et avec interposition de nmatidres
élastiques pour caler parfaitenent le récipient intérieur sans
laisser aucun espace vide; 4 récipients nétalliques au plus
seront enballés dens une caisse en bois garnie intérieurement
de carton ondulé et seront isclés les uns des autres au noyen
de plusieurs épaisseurs de carton ondulé ou d'une autre matidre

susceptible de jouer le néne rodle;



Glnasse Ia

2. sn0it A raison de 500 g au plus de produit calculé sec 2029
par récipient, dans des réeipients en verre, porcelaine, (suite)
grés ou matidres similaires, ou en matiére plastique
appropriée, fermés par un bouchon en li&ge ou en caoutchouc
ou en matieére plastique appropride. Ces rdcipients seront
placdés dans une calsse en bois. TIls seront isolés entre cux
a1 moyen d'une enveloppe en carton ondulé et des parois de
1las caisse par un espace de 3 cm au moins bourré de maticres
de remplissage;

c) 1'hexogine Z@D a)7 neut aussi étre emballé dans les conditions

prévues en b) 1. ci-dessus pour la penthrite;

a) les objets du 9" d) : d'abord isolément dens du papier fort et
wlecds, a raison de 3 kg au plus par caisse, dans des caisses en
carton ou ils seront immobilisés par des matieres formant tampon;
cos calsses seront, par 10 au plus, assujetties, avee interposition
de matiéres formant tampen, dans une caisse en bois fermée au
moyen de vis de maniére qu'il existe partout, entre les caisses
en carton et la caisse d'expédition, un espace de 3 cm su mcins

bourré de matiéres de remplissage.

(2) Un colis selon 1l'alinda &) a) ou ltalinda (1) b) 1. nc
doit pas peser plus de 75 kg; un colis sclon 1'alinda (1) ¢) ne doit pas
oeser plus de 10 kg; un colis selon 1'alinda (1) b) 2. ou selon
1'alinéa (1) d) ne doit pas peser plus de 35 kz. Les colis qui, avee
lour contenu, pcsent plus de 30 kg seront munis de moyens de

préhension.

(1) Les matitres du 10° seront cmballées, & raison de 5C0 g 2030
au plus par sachebt, dans des sachets bien ligaturés, cn une matisre
souple appropride; chague sachet sera placé dans une boite en métal,
en certon ou en fibre; ces boites, au nombre de 30 au plus, seront
assujetties, avec interposition de matieres formant tempon, dans une
calsse d'expédition en bois, & panneaux pleins, de 12 mm d!épaisseur

au moins.



2030
(suite)

2031

2032

Classe Ig

(2) Un colis ne doit pas peser plus de 25 kg.

(1) Les matidres et les objets du 11° seront emballés :
a) les matiéres des 11° a) et b) :

1. soit, 4 raison de 2,5 kg au plus per sachet, dans des
sachets placés dans des boites en carton, en fer-blanc ou
en gluminium. Celles-ci seront assujetties, avec inter-
position de matiéres formant tampon, dans des emballages
en bois;

2. soit dans des sacs en tissu serré, placés dans des tonneaux
ou caisses en bois;

b) les objets du 11° ¢) : enroulds dans du papier résistant; chaque
rouleau ne dolt pes peser plus de 300 g. Les rouleaux seront
disposés dans une caisse en bois, garnie intérieurement de pepier

résistant.

(2) Le couvercle des caisses en beis sera fixé qu moyen de vis;
si ces vis sont en fer, elles seront revétues d'une maticre non susceptibloe

de produire des étincelles sous l'effet de chocs ou de frottements.

(3) Un colis ne doit pas neser »lus de 75 kg, s'il est trans-—
porté par chargement complet, ni plus de 35 kg s'il n'lest pas transporté

par chargement complet.

(1) Les matidres du 12° seront encartouchées dans des cnvcloopes
en matitre plastique oppropriée ou en papior. Les cartouches peuvent &tre
trempées dans un bain de paraffine, de cérdsine ou de résine, ou enve-
loppées d'une matidre plastique appropride, afin d'étre protipdes de
1'humidité. Les explosifs contenant plus de 6 % d'esters nitriques
liquides doivent &tre encaertouchés dans du papier paraffiné ou cérésiné
ou dans une matiére plastique imperméable telle que le polyéthylenc. Les

cartouches seront placées dans des emballages cn bois.

- 26 ~



Classe Ia

(2) Lee cartouches ncn paraffindes cu non cérésinées ou les 2032

. s el S " (suite)
cartouches dans des enveleoppes pernéables seront réunies en paquets Jd'au

plus 2,5 kg de poids unitaire. Les paguets ainsi ceonditionnés, dont
l'enveloppe doit &tre econstitude au noins de papier fort, seront trempés
dans un bain de paraffine, de cérésine ou de résine, ou enveloppés d'une
natidre plastique appropriée, afin A'8tre protécdés de 1'hunidité. Les

paquets seront placés dans des emballages en bois.

{3) La ferneture des enballages en bois peut étre garantie au

noyen de bandes ou de fils métalliques enrsulés et tendus autour d4'eux.

(4) Un colis ne deit pas peser plus de 75 kg. Il ne doit pas

contenir vlus de 50 kg d'explosifs.

(5) Il est permis d'utiliser également, en lieu et place des
enballages en bois oreserits 2 1'alinda (1) et A 1l'alinéa (2), des caisses
en carton compact ru en carton ondulé approprides,d'une résistance néca-
nique suffisante et dent les rabats du couvercle et du fond doivent étre
fernés au noyen de bandes ccllantes suffisarment fortes. Le nmodéle des
caisses en carton compact ou en carton ondule doit étre agréé par
1'autorité compétente du pays de départ. Un tel colis ne dsit pas peser

plus de 30 kg; il ne Jdoit pas contenir plus de 25 kg d'explosifs.

(1) Les matitres du 13° seroni encartouchées dans des 2033
envelcppes en papler. Les cartouches non paraffinées ou non cérésinces
seront d'sbord enronlées dans du papier imperméabilisé. Flles seront
réunies, au ncyen d'une enveloppe en papier, en paquets d'eu plus 2,5 kg
de poids unitaire, qui seront assujettis, avec interposition de naticéres
formant tampon, dans Jes embellages en bois, dont le fermeture peut
dtre garantie au noyen de bandes ou de fils métalliques enronles et

tendus avtour d'eux.

(2) Un colis ne doit _as peser plus de 35 ke.
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2034

b)

c)

Classe Ia

(1) Les matitres du 14° seront emballées :
les matiéres du 140 a) : encartouchées dans des enveloppes
en papier imperméabilisé. Les cartouches doivent &tre
réunies en paquets par une enveloppe en papier ou 8tre, sans
enveloppe en papier, assujetties, avec interposition de
matidres formant tampon, dans des caisses en carton. Les
paquets ou caisses en carton seront assujettis, avec inter-
position de matiéres inertes forment tempon, dans des embal-
lages en bois, dont la fermeture peut &tre garantie au moyen de

bandes ou de fils métalliques enroulés et tendus auntour d'eux;

les matidres du 140 b) : encartouchées dans des enveloppes en

papier imperméabilisé. Les cartouches seront placées dans une

boite en carton. Les boites en carton, enveloppées de papier
impernéabilisé, seront assujetties, sans vides, dans des
ermballages en bois, dont la fermeture neut &tre garantie au moyen
de bandes ou de fils métalliques enroulés et tendus autour d'eux.
les natidres du 14° ¢)

1. encartouchées dans des enveloppes cen natiére plastique
appropride ou en papier. Les cartouches peuvent 8tre trempées
dans un bain de paraffine, de cérésine ou de résine, ou enve-
loppées d'une natidre plastique appropriée, afin 4dtétre
protégées de 1l'mmnidité. Les explosifs contenant plus do 6 %
d'esters nitriques liquides doivent &tre encartouchés dans du
papier paraffiné ou cérésiné ou dans une matiére plastique
impernéable telle que le polyéthyléne. Les cartouches sercnt
placées dans des enmballages en bois;

2. les cartouches non paraffindes ou ncn cérésinées ou les
cartouches dans des enveloppes pernéables seront réunies en
vaquets d'au plus 2,5 kg de poids unitaire. Les paquets ainsi
conditionnés, dont 1l'enveloppe doit &tre constituée au moins
de napier fort, seront trempés dans un bain de paraffine, de
cérésine ou de résine, ou enveloppés d'une matidre plastique
aopropride, afin Ad'8tre protcégés de 1'hunidité. Les paquets
seront placés dans des emballages en bcis;
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Classe Ia
3. la fermeture dzs3 emballages en bois peut &tre garantie au 2034
noyen de bandes ou de fils métalliques enroulés et tendus (suite)
autour d'eux;
4. il est permis d'utiliser égalenent, en lieu et place des
emballages prescrits sous 1. et 2. ci-dessus, des caisses
en carton compact ou en carton ondulé appropriées, d'une
résistance mécanique suffisante et dont les rebats du cou-
vercle st du fond doivent étre fermés au moyen de bandes
collantes suffisamment fortes. Le modele des caisses en
earton compact ou en carton ondulé doit étre agréé par

1l'auterité compétente du pays de départ.

(2) Un cclis renfermant des metiéres des 14° a) ou b) ne doit pas
peser plus de 35 kg. Un colis renfermant des natieres du 140 c) ne doit pas
peser plus de 75 kg; il ne doit pas contenir plus de 50 kg d'explosifs; s'il
stagit d'un emballage selon 1'alinéa (1) ¢) 4., le colis ne doit was peser

plus de 30 kg, ni contenir plus de 25 kg d'explosifs.

3. Emballpge en commun

Les matiéres dénormmées sous un chiffre du narginal 2021 ne 2035
peuvent étre réunies dans un méme colis ni avec des matiéres groupdes
sous le néne chiffre ou sous un autre chiffre de ce marginal, ni avec
des matiéres ou cbjets appartenant & d'autres classes ni avec 4'autres
narchandises.

NOTA - Les colis ddsignds au nmarginal 2028 (1) c¢) peuvent
contenir des corps nitrés organiques de composition et
dénonmination différentes.

4. Inscriptions ct dtiquettes de dnnzor sur les c-lis
(voir appendice 4.9)

Les colis renfernent de 1l'acide picrique{f?o 4)7 porteront 2036
1'inseription du nen de la matiére en caractéres rouges, bien lisibles,
et indélébiles. Cotte inscription sera rédigée dans une langue
officielle du pays de dévart et en »utre, si cette langue n'est pas l'anglais,
le frangais ou l'allenand, on anglais, en frangais ou en allenend, & noins
que les tarifs internationaux de transports routiers, s'il en existe, ou
des accords conclus eritre les pays intéressé€s nu transpsrt n'en disposent

antrenent.
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Classe Ia
2037 (1) Les colis contenant des matidres dangereuses de la classe Ia

sercnt munis d'étiquettes confornes au modéle N° 1.

(2) Les colis renfernant des récipients fragiles non visibles de
1'extérienr, seront rnunis d'une étiguette conforme au N° 9. Si ces récipients
frogiles contiennent des liquides, les colis seront en outre, sauf dans le
cas d'ampoules scelldes, munis d!étiquettes conformes au nodéle N° 8; ces
étiquettes seront apposées en haut sur deux faces latérales opposées
lorsqu'il s'agit de caisses ou de fagon équivalente lorsqu'il s'agit d'autres

enballages,
2038

B. Mentions dans le docunment de transvhort

2039 (1) La désignation de lo marchandiseddans le docunent de transport
doit étre conforne & l'une des dénorinaticns soulignées au narginal 2021.
Lersque le non de la matiére n'est pas indiqué pour les 8° a) et b), le nen
comnercial doit &tre inscrit. La désignation de la parchandise doit &tre

soulipnés en rouge et suivie de 1'indication de la classe, Ju chiffre de

1'énundration, complété, le cas échéant, par la lettre,et du sigle "ADR" ou
NRID" Zgar exemple, Iai_ﬁo a) ADR7;

(2) TI1 doit Btre certifié dans le document de transport :
"La nature de la narchendise et 1'asmballage sont conformes aux prescrintions
ae 1'ADRM,

(3) Pour les expéditions qui, d'aprés le marginalll 400 de l'annexe B
ne peuvent avoir lieu que par chergement cemplet, les documents de transport
porteront en outre l'indication du poids de chaque colis et celle du nombre
et de 1l'espéce des enballages.

2040-
2045

C. Emballages vides
2046 (1) Les emballages du 15° doivent &tre bien fernds et présenter les

némes garanties d'étanchéité que s'ils étaient pleins.
(2) La désignation dans le document de transport dcit étre :
"Erballagze vide, Ia, 15°, ADR (cu RID)". Ce texte doit &tre ssuligné en rruge.

2047~
2059
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CLASSE Ib. OBJETS CHARGES EN MATTERES EXPLOSIBLES

1. Inumération des objets

(1) Parmi les objets visés par le titre de la classe Ib, ne 2060
sont adnis au transport que ceux qui sont énunérés au marginal 2061, ceci
sous réserve des prescriptions de la présente annexe et des dispositicns
de 1l'~nnexe B. Ces cbjets admis au transport sous certaines conditions
sent dits objets de 1'ADR.

(2) Si les objets énunérés sous 7°, 10° ou 11° du marginal 2061
sont constitués ou chargzés ds natidres explosibles énunérées au narginal
2021, ces natiéres doivent satisfaire aux conditions de stabilité et de

séeurité prescrites d leur sujet dens 1'pppendice A.1

1°  Les nméches non ancrcées : 2061
a) les méches & conbusticn rapide (néches consistant en un boyau
épais & &me de poudre noire, ou & &me de fils irmprégnés de
poudrs noire, ou A dme de fils ds coton nitré);
b) les cordesux détonants sous forme de tubes métalligues a parois
rminces, de faible section et 2 &me remplie d'une natiére
explosible; volr aussi appendice A.l, narginal 3108;
c) les cordeaux détonants souples, i enveloppe en taxtile ou en
matidre plastique, le faible section et &4 &ne remplie d'une
natiere explosible; voir aussi appendice A.l, marginal 3109;
d) les miches détonantes instantandes (cordeaux tissés, de faible
section et & aAme remplie d'une nmatiére explosible offrant plus
de danger que la penthrite).
Pour les autres néches, voir » la classe I¢, 3° (marginal 2101).
2°  Les amorces non détonantes (ancrces qui ne droduisent d'effet brisant ni &

1'aide de détonateurs, ni par d'autres noyens) :

a) les capsules;

b) 1. les douilles ancorcées de cartouches b percussion centrale,
ncn chargées de poudro propulsive, pour armes 3 feu de tous
calibres;

2. les douilles amorcdes de cartouches 3 percussion annulaire,

nen chargées de poudre propulsive, pour armes Flcbert et
armes de calibres analogues;
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Classe Ib.

?061 ) c) Les étoupilles, vis-ancrces et autres anorces similaires
suite

renfermant une faible charge (poudre noire ou autres explosifs),

nises en action par friction, par percussion, ou par 1'électricité;
d) les fusédes sans dispositif, par exemple détonateur, produisant
un effet brisant et sans charge de transmission.

Les pétards de chemin 3e fer

Les cartouches pour armes & feu portatives ZE l'exclusion de celles
qui ccmportent une charge 4'éclatement (vair seus 11°)/

a) les cartouches de chagse;

b) les cartsuches Flobert;

c) les cartouches & charge tracante;

d) les cartouches 2 charge incendiaire;

e) les autres cartouches 3 percussion centrale.

NOTA - En dehors des cartouches de chasse a grains de plaonb,
ne sont cousidérées comme cbjets du 4° que les cartouches dont
le calibre ne dépasse pas 13,2 om.

Les amorces détonantes :
a) les détonateurs avec ou sans dispositif de retardement;

les raccerds & retard pour cordsaux_détonants;

b) les détonateurs munis d'amorces électriques avec ou sans
dispositif de retardement;

¢) les détonateurs relids solidenent i une néche de nculre neire;

d) les détcnateurs avec relais (détonateurs combinés avec une

charge de transmission composée d'un explosif cowprimé); veir
aussi appendice A.1l, marginal 3110;

e} les fusdes avec détcnateur (fusées-ddtonateurs) avec cu sans

charge dc transmissicn;

f) les bouchons glluneurs avec cu sans dispositif de retardenent,

avee ou sans Cispositif mécenique de mise & feu et sans charge
de transnission.

6° Les capsules de sondnee, dites bombes de sondage (détoncteurs avec

ou sans amsree, contenus dans des tubes en tdle).
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Classe Ib

Les oblets avec charge propulsive, autres que ceux qui sont dénommés 2061
(suite)

0 » yd
sous 8 ; les objets avee charge d'éclatement; les objuts avec chareses

propilsivs et A'éclatenent, & ¢endition qu'ils ne contiennent que des

matisres expl:sibles de la classe Ia, tous sans disposizif proluisant

un -ffet brisunt (par exesple, d¢tanaterr). La charge 1o ces objets peut
. P . o o)

corpnrter unc natiers éclairante (voir aussi sous 8 et 11).

NOTA - Les amorces non détonantes (20) sont admises dans ces
objets.

Les objets chargés en matiéres éclairantes ou destindes & la signa-

lisation, avec ou sans charge propulsive, gvec ou sans charge
d'expulsion et sans charge d'éclatement, dont la matiére propulsive
ou éclairante est comprimée de maniére que les objets ne puissent
faire explosion lorsqu'on y met le feu.

Les engins fumigénes renfermant des chlorates ou munis d'une charge

explosive ou d'une charge d'inflammation explosive.
P vz les matiéres produisant des fumées pour des buts
: : N 0 Com e
agricoles et forestiers, voir a la classe Ic, 277, rar/ip-l 2101,

Les torpilles de forage renfermant une charge de dynsmite ou

d'explosife analogues & la dynamlte, sans fusée et sans dispo-
sitif produisant un effet brisant (par exemple détonateur), les
engins & charge creuse destinés a des buts économiques, renfermant
au plus 1 kg d'explosif immobilisé dans l'enveloppe et dépourvus
de détonateur.

Les objets avec charge d'éclatement, les objets avec charges

propulsive et d'éclatement, tous munis 3'un dicpositil produisant

un effet brisant (par exemple détonateur), le tout bien garanti.

Le poids de chaque objet ne doit pas dépasser 25 kg.
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2063

Classe Ib

2. Prescriptions

A. Colis

1. Conditions générales d'emballages

(1) Les cmballages seront fermés et étanches de manidre 3 empécher
toute déperdition du contenu. La garantie de la fermeture des colis & 1'aide
de bandes ou de fils métalliques tendus autour des colis est admise. Elle
est obligatoire dans le cas de caisses comportant des couvercles &
charniéres, quend ceux-ci ne sont pas pourvus d'un dispositif efficace

stopposant & tout reldchement de la fermeture.

(2) Les matériaux dont sont constitués les emballages et les
fermetures ne doivent pas étre attaqués par le contenu ni former avec

celui-ci de combinaisons noclves ou' dangereuses.

(3) Les emballages, y compris leurs fermetures, doivent,en toutes
leurs parties, &tre solides et forts de maniére & ne pouvoir se reldcher en
cours de route et & répondre sfirement aux exigences normales du transport.
Les objets seront solidement assujettis dans leurs emballages, de méme que
les emballages intérieurs dans les emballages extérieurs. Sauf prescriptions
contraires dans le chapitre "Emballages pour des objets de méme espece',
les emballages intérieurs peuvent &tre renfermés dans les emballages

d'expédition, soit seuls, solt en groupes.

(4) Les matidres de remplissage formant tampon seront adaptées

aux propriétés du contenu.

2. Emballages pour des objets de méme espéce
Les objets du 1° seront emballés comme sult :

a) les objets des 1% a) et b) : dans des emballages en bois ou dans
des fats en carton imperméable. Un colis ne doit pas peser plus
de 120 kg; toutefois, s'il s'agit de f@ts en carton, un colis ne doit
pas peser plus de 75 kg.
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Classe Tb
les objets du 1% ¢) : enroulés em longueurs pouvant atteindre 2063
250 m sur des rowloaux en bols ou en carton. Les rouleaux (suite)
seront plac.is dans des caisses en bois, de manidre qu'ils ne
puissent entrer en contact ni entre eux ni avec les parcis
des caisses, Une caisse nc doit pas renfermer plus de
1000 m ds cordsaux;
les objets du 1° d) : enroulés en longneurs pouvant atteindre
125 m sur des rouleaux en bois ou en cartoi, gul seront
gnballés dans une cszisse @ bois fermde au moyen de vis et
dont les parois auront zu moins 18 mm dfépaisseur, de maniére
que lcs rouleaux ne puissent o troren contact ni entre eux
ni avee les parois de 1a caisse. Une caisse ne doit pas

renfermer plus 4 1000 m de méches détonantes instantanées.

(1) Les objets du 2° seront crballés comme suit - 2064
les objets du 2° a) ¢ les capsules avec charge explosive
découverte, a raison de 500 au plus par boitc ou caissette, et
les capsules avece charge explosive couvertc, a raison de

5000 au plus par boite ou caissette, dans des boltes en tdle,
dos boites en carton ou des caissettes en bois. Ces

emballages seront placés dans une calsse d'expédition en bois
ou en tdle;

1. objets du 2° b) 1.: les douilles amorcées de cartouches a
percussion centrale, non chargées de poudre propulsive, pour
armes a feu de tous c-libres, dans des caisses en bois ou en
carton ou dans des sacs en textile;

les objets du 2° b) 2.: les douille s amorcées = cart Lzhes

& percussion annulaire, non chargées de poudre propulsive, pour
armes Flobert et armes de celibres analogues, & raison de

5000 an plus par boite, dans des boite en t8le ou des boites

en carton, lesquelles seront placées dans une caisse d'expé-

dition en bois ou en t8le; toutefois, ces douilles amorcées a
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2064
{suite)

2065

2066

Classe Ib

percussion annulaire peuvent aussi 8tre emballés, A raison de
25.000 au plus, dans un sac, qui doit &tre assujetti dans une
caisse Ad'expédition en bois ou en fer au moyen de carton ondulé;

d)  1les objets des 2° ¢) et d) : dans des boftes en carton, en bois
ou en t8le qui seront placées dans des embagllages en hois ou en
métal.

|4) tn colls rentermaent des objets des 2 a), c) ~1d) ae doit
pas peser plus de 100 kg.

(1) Les objets du 3° seront emballds dans des caisses formées
de planches d'au moins 18 mm d'épaisseur, T -uvetles, assemblées par des
vis & bois. Les pétards seront assujettis, avec interposition de matiéres
formant tampon, dans des caisses de maniére qu'ils ne puissent entrer en

contact ni entre eux ni avec les parois des caisses.
(2) Un colis ne doit pas peser plus de 50 kg.

(1) Los objets das 4° a), b) et e) scront placés, sans jeu, dans
des boites en téle, en bois ou en carton fermont bien; ces boftes seront
logées, sans vides, dans des caisses d'expédition en nétal, en bois, en
panncaux de fibre, en carton compact ou en carton ondulé; les cartons doivent
8tre imperméabilisés par imprégnation et présenter une résistance mécanique
suffisante.

Lea ceisses on cavten meront fermées un moyen de terédes corllantes
suffisamment fortes. Le modéie des caisses en carton compact ou en carton

ondulé doit &tre agréé par l'autorité compétente du pays de départ.

(2) Les objets des 4° ¢) et d) seront placés, & raison de 400
au plus par boite, dans des boites en t8le, en bois ou en carton; ces boites
seront solidement emballées dans des calsses d'expédition en nétal ou en
bois.

(3) Un colis ne doit pas peser plus de 100 kg; toutefols, s'!il
a'agit de caissesen panneaux de fibre ou carton, un colis contenant des

objets des 4° a), b) ou e) ne doit pas peser plus de 40 kg.
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(1) TIes objets du 5° seront embnllls cormc suit : 2067
Les objets du 5° a) : & raison de 100 en plus par récipient s'il
s'agit de détonateurs et de 50 au plus s'il s'agit de raccords,
dans des récipients cn tdle ou en carton imperméable dans lesquels
ils devront étre bien protégés contre toute inflarmation et
assujettis avec interposition de matiéres formant tampon. Les
récipients en t8le seront garnis intérieursment d'une matidre
élastique. Les couvercles seront fixés tout autour au moyen de
bandes collantes. Les récipients seront, par 5 gu plus s'il
s'agit de détonaveurs et par 10 au plus s'il s'agit de raccords,
réunis en un paquet ou placés dans une boite en carton. Les
paquets ou les boites seront emballéé dans une calsse en bois
fermée au moyen de vis et dont les parois auront au moins 18 mn
d'épaisseur, ou dans un emballage e¢n tdle, calsse et emballage
étant , 1'un corme 1'sutre, assujettis, avec interposition de
natiéres forment tampon, dans une caisse d'expédition dont les
parois auront au moing 18 nm @d'épaisseur, de maniére qu'il
existe partout, entre la caisse en bois ou 1l'emballage en tdle
et la caisse d'expédition, un espace de 3 cm au moins bourré
de matiéres de remplissage;
les objets du 5° b) : réunis en paquets, & raison de 100 au plus
par paquet et de telle fagon que les détonateurs y soient placés
alternativement a l'un et a4 l'autre bout du paquet. 1C au plus
de ces paguets seront lids en un paquet collecteur. 5 au »lus
de ces paquets collecteurs seront assujettis, avec interposition
de matidres formant tampon, dans une caisse d'expédition en bois
dont les parois auront au moins 18 mm d'épaisseur, ou dans un
emballage en tdle, de maniére qu'il existe partout, entre les
paquets collecteurs et la caisse d'expédition ou 1'emballage en
t8le, un espace de 3 cm su moins bourré de matieéres de

remplissage;

T
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Classe Ib
2067 ¢) les objets du 5° ¢) : les méches munies de détonateurs, enroulées
(suite) en anneaux; 10 enneaux au plus seront réunis en un roulsau qui

sera emballé dans du papier. 10 rouleaux au plus seront

assujettis, avec interposition de matidres formant tampon, dans

une caissette en bols fermée au moyen de vis et dont les parois

auront au moins 12 mm d'épailsseur. Les caissettes & ralson de

10 au plus seront assujetties, avec interposition de matiéres

formant tampon, dans une caisse d'expédition dont les parois

auront au moins 18 mm d'épaisseur, de manidre qu'il existe partout,

cntre les caissettes et la caisse d'expédition, un espace de 3 ¢m

au noins bourré de matiéres de remplissage;
d) les objets du 50 d) :

1. soit & raison de 100 détonateurs au plus par caisse et de
maniere qu'ils soient espacés d'au moins L cn les uns des
autres, ainsi que des parois de la caisse, dans des caisses
en bois dont les parois auront au noins 18 rm d'épaisseur. Ces
parois seront assemblées i dent et ls fond et le couvercle
seront fixés au noyen de vis. Si la caisse est revétue
intérieurement de t8le de zinc ou d'aluminium, une épaisseur
de paroi de 16 mm est suffisante. La calsse sera assujettie,
avec interposition de matiéres formant tampon, dans une caisse
d'expédition dont les parois auront su moins 18 rm d'épaisseur,
de maniére qu'il existe partout, entre elle et la caisse
d'expédition, un espace de 3 cm au noins bourré de matiéres
de remplissage;

2. soit & raison de 5 détonateurs au plus par boite, dans des
boites en tdle. Ils y seront placés dans des grilles en bois
ou dans des piéces de bois perforées. Le couvercle sera fixé
tout autour au moyen de bandes collantes. Vingt boltes en
tb6le au plus seront placées dans une caisse d'expédition dont

les parois auront eu moins 18 rra d'épaisseur;
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Classe Ib

les objets du 5° e) : & raison de 50 au plus par caisse, dans 2067

des caisses en bois dont les parols auront au moins 18 mm (suite)

d'épaisseur. Dans les caisses, les objets seront assujettis a

1'aide d'un dispositif en bols, de manidére qu'ils soient espacés

d'an moins 1 cm les uns des auntres, ginsi que dec parois de la
caisse. Les parois de la caisse seront assenblées a dent et le
fond et le couvercle seront fixés au moyen de vis. 6 calsses

au plus seront assujetties, avec interposition de metigres

fornant tampon, dans une caisse d'expédition dont les parois
auront au moins 18 mm d'épaisseur, de maniére qu'il existe
partout, entre les caisses et la caisse d'expédition, un

espace de 3 cn au moins bourré de matiéres de rerplissage.

L'espace peut &tre ramené a 1 cm au moins, s'il est bourré

de plaques de fibre de bois poreuses. Si les objets sont

individuellenent emballés et immobilisés dans des boites en

tdle ou en matiére plastique ferment hernétiquement, ils
peuvent étre placés dans une caisse d'expédition en bois dont
les parois auront au noins 18 mm d'épaisseur. Les objets
doivent étre séparés les uns des autres, immiobilisés par du
carton ou des plaques en fibre de bois;

les objets du 5° f)

1. soit, & raison de 50 au plus par caisse, dans des caisses
en bois ou dans des caisses métalliques; dans ces caisses
chaque partie détonante du bouchon alluneur sera disposée
dans un logement d'un tasseau en bois, la distance entre
deux détonateurs voisins, ainsi que la distance entre les
détonateurs des bouchons extrdmes et la paroi de la
caisse étant de 2 cm an moins; la fermeture du couvercle
de la caisse assurera une immobilisation compléte de
l'ensemble; 3 caisses gu plus seront placées sans vides,
dans une caisse d'expédition en bois dont les parois

euront au moins 18 rm d'épaisseur;
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(suite)

2068

Clagsse Ib

2. soit dans des boitos en bois ou en métal; dans ces boites,
chaque bouchon allumeur sera maintema par un cadre, la
distance entre daux bouchons allumeurs, ainsi que la
distance entre un bouchon allumcur et la paroi de la boite
étant de 2 cn au moins, et 1'immobilisation de 1'ensenble
étant garantie; ces boites seront placées dans une caisse
d'expédition dont les parois auront au moins 18 mn d'épais-
scur, de fagon qu'il existe partout, entre les boites ainsi
qu'entre les boites et la caisse d'expédition, un espace de
3 ¢m ou noins bourréd de matiéres de renplissage; un colis

ne doit pas renferner plus da 150 bouchons allumeurs.

(2) Le couvercle de la caisse d'expédition sera fermé au moyen

de vis ou de charniéres et de fers rabattus.

(3) Chaque colis renfermant des objets du 50 sera pourvu d'une
ferneture assurée soit au moyen de plombs ou de cachets (empreinte ou
marque) appliqués 2 deux tétes de vis aux extrémités du grand axe du
couvercle ou des fers rabattus, soit au moyen d'une bande portant la marque
de fabrique et collée sur le couvercle et sur deux parois opposées de la

coisse.

(4) Un colis ne doit pas peser plus de 75 kg; les colis qui pésent

plus de 30 kg seront munis de moyens de préhension.

(1) Les objets du 6° seront enroulés isolénent dans du papier
et placés dans des enveloppes en carton ondulé. Ils seront emballés, a
raison de 25 au plus par boite, dans des boites en carton ou en tdle. Les
couvercles seront fixés tout autour au noyen de bandes collantes. 20

boites au plus seront placées dans une caissc d'expédition en bois.

(2) Un colis ne doit pas peser plus de 50 kg. Les colis qui

pésent plus de 30 kg seront runis de noyens de préhenscion.



Classe Ib
(1) Les objets du 7° seront emballés dans des caisses en bois, 2069

ferndes au nioyen de vis ou de charniéres et de fers rabattus et dont les

parois auront au moins 16 mn d'épaisseur, ou dans des récipients en nétal

ou en natiére plastique appropriée d'une résistance adéquate. Le couvercle

